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Mr. Speaker ;: Hon'ble Members, now the questions hour.

Relavation in Postings

*830. @Shri Aftab Ahmed

Shri Jai Tirath Dahiya } : Will the Chief Minister be pleased to

stafte —

- (@) whether there is any proposal under consideration of the
Government to give serving hosband/wife, who are parents of
mentally retarded/Handicapped/Blind Children, relaxation in posting/
transfer s0 as to enable them to attend their children in the same
‘manner as relaxation is being given to other exempted categories
such as widow, unmarried and couple cases: and ‘

{b) whether there is any scheme to impart education to such children
who are both mentally retarded & blind?

Industries Minister (Shri Randeep Singh Surjewala):—

(a) S5ir, there are instructions to give relaxation in posting/transfer to
parents of mentaly challenged weak children, However, there is no
‘proposal with regard to the parents of differently abled/blind children.
(b YesSir

Sir, I would also like to bring to the notice of this House that after
seeing the reply of the question, the Hon'ble Chief Minister has
further decided that the facilities that we are extending to other
categories like mentally-challenged or weak children, will also be
extended to the parents of differently abled and blind children.

oft s e e W, # siedy e < sl o < e A
i feree & SR 4 wregaion % ¢t ¥ but it is not included in the list, T8 4@ TE!
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palicy with regard o these peaple.

@ Asked by Sh, Aftab Ahmed.
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i S i wde ¢ Yo ¥ ava wide wpel A 25 altreer gl B w1 e <
el & T o W gfy wedl & e wow § ot ue oft 25 vt o= o e T
&} Wit 2

oft e sjor i T Y, W4 ERHR PO e Gt | wig
e & foredt wielt S e B grawY S} B EY e 8 2

Shri Randeep Surjewala : Sir, may I begin with Mr. Batra’s question. The
spirit is laudable that the Government has no such proposal to extend some
special facilities of posting and transfer. to newly-wedded ecouples. Of course,
there are some beneficial provisions in terms of extension of loan or grant of some
special holidays that are there as part of our earlier existing policy but no such
provision as is being suggested by the Hon'ble Member is being made. Coming
back to the supplementary question posed by Shri Aftab Ahmed, Sir T want 1o
point out that the eategories of children who are supposed to be mentally-
challenged or phiysically-challenged have already been defined by the Government
of India unider the “Persons with Disabilities Act’ as also under the *Narional Trust
Act’, Since the statutory Act applicable also. 1o the State of Haryana then those
specific catogories which are already specified would be included. As qua Sir, the
policy that my friend spoke about on 13.5.1991, the Government has issued a
specific policy for posting such parents at places where facilities for treatment of
these children are available and may I just with your permission read. It is 2 small
policy Sir. fa#ie 15.5.1001 Ry qrfees v 3 Rrsin/aEwiN ol & AT B
T el W PERmsEii wer e s, 59 R gen ¢ R e
wefier ey 7 o aroat e Fremds ol wg &g 5 wer 3 warrsaor Aify 4
7z fg off wirew o Profy fpm & (% el W0 9 e ofi Ty wadl &
AR TR % OHT g e e | 3 MR @) e ggar W e
STl g wrean &% ued @) 5 R &y Toife s A e ey gdee e
@ g & fo ot 5 Rewieel Taes & 11 =Es # wg gn W AT s gt
¥ gefm Y < ¥ gerEh weien o) wew A oy fan § i w01
TemeTeeeor o Sfer & et T T o deeh  fefesh Yeiss mem ot et TE
| dre e, vy Tl S afver R o Y g & fi o Rewvel gawe
wheal & w a51 25 wedz Rodee e Extension of such reservation under
RTE to disabled children or differently abled children is also available.
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Shri Randeep Singh Surjewala : Sir, goes without saying that whenever
a parent applies alongwith due medical certificates of the child who is differently
abled or is mentally challenged then the appropriate transferring authority will
take a call subject to administrative exigency. There is no cardinal or absolute
rules.

- Mr. Speaker: It is not mandatory.

Shri Randeep Singh Surjewala : Sir, all transfer policies are subject to
the administrative exigencies of s particular situation but let me assure you as
well 15 Hon'ble Members of the House that the Government is extremely
sympathetic to the cause of parents of such children alongwith the children we
understand that they need special care and special treatment and that is why the
policy and that is why our reply straightaway to members reply that we will
further re-amend the policy and exiend the benefit to all such categories of such
children,

Construction of Bye-Pass

*891. Sh. Subhash Chaudhary : Will the PWD (B&R) Minister be pleased
to State whether there is any proposal under consideration of the Government to
construct & Bye-Pass from Aalhapur 10 Bammi Khera as per Master plan; if so,
the time by which the aforesaid Bye-Pass is likely to be constructed?

Industries Minister (Shri Randeep Singh Surjewala) ; No, Sir. .

o 37 e} : armat WEYEY, 5 WA @ G g weitg of) o Wi ey
qerEs 4w & oy F ar fi oy e & |
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AU F o wEw W o e @y o R T tad v O ¥ e o e
T T R O, 7 & O G AN 1 oo & ¥ Afe F wam wgm v
g AT T T AW F 1 UE A9 v o S ¥ A L ) o & ol g
S e TR & AN St 3 TR o € {3 wrag s 4-6 W # e | oy
eI, # awt & Ty e ars orw & vl off % off of THe) 2001 ¥ AT WM
% o W At o AT aw 2021 TF B G AT T o & v ug @ Ty
fo e amg wre 7

Mr. Speaker: Subhash Chaudhary ji, please ask specific question.

ot pary A} ; s wETEE, W WIRT g & fr 2001 % AR G F
T W BB AT BT 9% A1 U AT O AT ¥ wer AT e | snme AEiET, f v
A B =R i e 7S W OH @ ¥R ¥ 9w g 7 a9 o e wrd org gat .
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Me. Speaker; Hon’ble Minister may please not down the demand.
Shri Randeep Singh Surjewala : Yes Sir. "

Supply of Pure Drinking Water

#8%%. Shri Raghubir Singh Tewatia : Will the Public Health Engineering
Minister be pleased to state whether it is a fact that drinking water in Harphali,
Softa, Meerapur, Jajru and Ladhiyvapur village of Prithla Constituency is saline;
if 50, the steps being taken by the Government to supply pure drinking water in
the aforesaid villages? '

Public Health Engineering Minister (Smt, Kiran Chaudhary) : Yes Sir.
The water quality in villages Harphali, Softa, Meerapur and Jajru is saline except
for village L.adhiyapur, which is being supplied potable water. Suitable tubewells
have been drilled in vilages Harphali, Sofia and Jajru and will be commissioned
by 30.6.2012. The estimate for supplying potable water in village Meerapur is
under preparation and will be submitted in the ensuing Water Supply & Sewerage
Board meeting for approval.

it Teix R dafrar : s WYy, ¥ o wiem @ arvfly A O B
e B £ Y 4 3 5 13 At # A e el e 8| e O Sgdes Wan
&I T W o O E 100 fpe ww W W F o 6 WER § S et Wi
7 W &1 g E e mide 9k R o wead off s wan wen
2Tt ¥ 984 e & o 1340 fore & A P wlt €1 9 WOR @ OE @ W
i Tt < § 9 100 fre 9@ T R § oY 6 wEM T e T wwE
B i T RS W G @ W v B ¥ gefa gu 9w an a ged
wE & arfl w wnr o wey g wewe AR @ fier orlt gt o S @ fag
Trarde e S | 5 13 iE F ane F W Aew e A o weer feur o e ¥
3 =t wER A T o B 1,62 TS BUY WABR F forg Wiy il & s smeai,
ey e WNE T e o Fouw § wud T o ol seR o A e
AT o79 wg wnT o wgE 9 F|

Mr. Speaker: Hon'ble Minister, are you going to have deep borewells
thcrq? ‘ )
Smt. Kiran Chaadhary ; Speaker Sir, I would like to reply in detail to
this question, 31 FETE, AT WA P < @E <& § 98 a1 fege e
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o5 9H AW I Y 5 SRAE F oy el o BiE ol o 4 & ond A
[ER W T G T s s e A s B A ey 3 T wib e
WETEH, AT W % geh § AR, S, W, Wi, s, i, s,
AT, THERT Well, WEHrTR, ), A oy 13 Wa § el e @i
491,60 TG U 1 § forenf F 179.21 7w TUX w1 AW W R | s avE H e
woft Al A O avy & S ww @ & e W ¥ ofue S 9§ fefi @t
PR 07 V¢ F AR At drd o el Bfé F Qe % arg v o f
A | :

At wrTdier Araw ; avme R, § 90 wer | ARG 99 o 9w
=Ea g e W e o dw & Wi, wrew, gxvn sum, B0 Sree, s
Tt A arrer < o ot A 7 urdt T B can, o 9 et o | v S T
e A W e o oAy o S o T | B @ a5 BRI gan € ast A S
Pt & o off i % un o ag W 1 S ¥ e A Ry oew 9
AR A SO & R erar o & 9w aee W w et § O % o o e
T B E g i forg A frwd e ¥ o warer qpr o ot e 4 S
AT W ST A o o ardt ot ¥ W o Swd ge g e § 0
IRt T T TR WRER o o @ E af we o v ¥ o e e Ry
T % G e @ 9 | :

Mr. Speaker: You give me your demands in writing and I will forward therm
to the Minister.

e

Construction of New Boad

*881. Shri Krishan Lal Panwar : Will the Agriculture Minister be pleased
to state whether there is any proposal under consideration of the Government to
construct a new road from village Urlana Kaltan to village Chhichhrana, District
Panipat; if so, thé time by which the said road is likely to be constructed ? -

Agriculture Minister (Sardar Paramvir Singh) : Yes, Sir. The said road
is likely 10 be constructed by 31.12.20172.

o0t greor e A - s WETgY, A ARy o % smeEmed frm ¥ fF
31.12.2012 TF IC WEF T T R senet wetew, #F amuds wmEw @ e oft @
ST A § R 49 WEE Pt 3 pr sitgmieens wdt ww o i §
3T 59 WEw W e W e wd ey o
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e qeEAY i oy WETRY, 59 Wee @ W 5.55 fedlt o & el
158,91 TG DU @7 7O ¥ 1 20.2,2012 BT STST UF Y 9H1 5 3 31.12.2012 OF
g Wgd Hcre e Srded

Sewerage System in Fazilpur and Raipur

- %859, Smt. Kavita Jain : Will the Public Health Engineering Minister be
pleased to state whether there is any proposal under consideration of the
Government to provide sewerage syster in village Fazilpur and Rajpur of Sonipat?

Public Health Engineering Minister (Srot. Kiran Chaudhary) : No Sir.

sftereit e o iy B o e A 4 s St off  yEE aEed
# o i WY Sl AR @ afreaR s e gRM & o YT B g
&1 g e ¥ opER B ot el davrell @l O Sies ofiv arena R 2 W 0w
Tt ) e o W wdt wvw ¥ fF 57 S et F aedls wa ¥ 12 iR g
der gt wWer e & fore wrevr g9 o et | frefat et vl §)
e it fvmn A o faeer w8 onlt o gr ol § devw @

ofverelt Fopor siterdt el v, T A H H amedy ey & werefiT W B
gt AN RF gw wwy Aly Eiergy e Ty f o ol 9yee € 9w 70
war i), o 55 T bl & g it H L @ waed litres per capita per day.
wftse WY, AT e % ww g F Heor B v T § | 59 IR H # gt
v I T 110 Cor R ¥ A e urdl @R & S 98] e e gt
Y e B ¥ wdifE Swal frefidt wel gl ol Rt 7 2w et
Peet wite ) v & O T o o% ST T e a wedr | 5w |
A T B 5E A garn anelt 7 I want to make it very clear that even as
per the matual of these STPs the minimum requirement is 110 LPCD but so far
as these two village are concerned, they do not fulfill those requirements. Apart
from this, she has been taking all these issies and various points, I would like to

put on record that she should be extremely grateful to the Government because
in her constituency specially where there has been 69 crores rainwell project

which has been approved by the Government of India. 3811 711 oft =T @t & o
A} e ¥ g vy TE i e A F g weei genl vy @
qaTe weAT AR W e & ol o aredt € A | Y o st wan el
& o gagel ST BT eret § T A1 ARE WY EIRT HYa o TE

Mr. Speaker : She is very thankful for all.

st faror <iterdt : whER e, @9 e T S o fae 81 AR geH 32
ey et Trduads Rt R v e @) ot fdn | BRaren wem A
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0 ware w1 aRarsE fad ey fF vy 9 1§ o witaEs |, gusy Aaw | @R
dradt wiftug eres 7 saeiiie 55 §1 She shold be very happy and put on record
as a matter of appreciation to the Government that for the good work is done as
far as the Department in cottcerned.

Mr. Speaker { Her smiles say so many things. She is very thankful to you. ‘

sfivrel gfiram e : Tfies W=, ¥ agrody wmegpr & ot oft & yoem wegeh T apl-
arft i wRyem v ¥ are T TR e 5§ R e oft & agi B o i
T TR F e nd § o ant o9 o I s wert wn e g & el

Smt. Kiran Chandhary : This is a separate question but I will answer to it
because she can demand and we will definitely look into it because we are
committed to provide good sewerage system and potable water to the entire
State.

Mx. Speaker : But her point is also valid. Since the villages are included in
the Municipal Corporation, good sewerage system should also be provided to
them.

Smt. Kican Chaudhary : Ihave already said so Sir, Once they have come
within the Municipal limits, we will have 10 take it up in the Santtary Board Meeting
and consequent to the appraval of the meeting of the Board, it will be taken up.

A} errarer ARRT - wliew e, § Wety ey & F Aareile @59 wEiem
oW S R € e ey o w Weva fres wem ¥ e aedt @ aen
s W A misuse of funds B FE Fremd gt wia gg & F g
fdrae orer & gy & et e wet 9w off e W SR S Py o,
W 7 i B S e F aw e f el sreEt s ard @ wmer
TEEM & fg e s 7 £ | g 9w et afteifl & frene e w5
AT AR W ) g e

Mr. Speaker ; Tt {s separate question.

Shri Rampal Majra ; Sir, itis not & sepatate question. It is related with the
sowerage system.

Mr. Speaker : Alright, Hon’ble Minister may reply please.

sttt fopvor siterd) Wi o, H Toery wigy w1 sarr gl oo ag vl §
for B ary Breer @rd ol Rt i gE §1 9 oY e and E wwls v
o e o o vE &) R sl ¥ freme Rewr s off S At
frar o1t 2T §1 O f eAw A" B B0 et g wigh wei
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Construction of Panchayat Samiti Bhawan

*866. Master Dharam Pal Obra : Will the Chief Minister be pleased to
state whether it is a fact that the construction work of Panchayat Samiti Bhawan
of Block Behal has not been started despite the fact that land for the same has
been provided by the village Panchayar; if so, the time by which the construction
work is likely to be started thereonr together with the reasons for the delay in the
aforesaid construction work? '

Industries Minister (Shri Randeep Singh Surjewsala) : No Sir. The
construction work has been started at site and the Bhawan is likely to be completed
within 6 months.

oft ersferrer afterer: e, T I B T gen A A 6 W F @ R v
ot aener ;iR o, Wl oft wy ¥ & B gw o @ 6 TN TRy Y
TR AT WY TE T ol vy garr P g D)
SRR weer T 564 ‘
(TF U= YBT T8l T T 59 W W v o e el wmer o
Fufter el &)

Sewerage System in Safidon City

*342. Shri Kali Ram Fatwari : Will the Public Health Engineering
Minister be pleased to state the present position of sewerage systern in Safidon
City togetherwith the amount spent on sewerage system so far alongwith the
time by which the said system is likely to start functioning?

Public Health Engineering Minister (Smt. Kiran Chaudhary) : Sir.
Presently, 30% area of Safidon town is coverad with sewerage system. An amount
of Rs. 167.35 lacs was spent to lay the sewerage system in the town. Already laid
sewerage system is functioning properly and sewage is disposed off through 2
disposals existing near New Bus Stand and on the bank of Hansi Branch Canal.

o} well W UeaAN] : SIS "elad, § SIF AR & AW "l O 9 e
A foF areTel & aFEY Wi 30 wfaw wWele fwrar mar € 98 9¥ 2004 & aER
FroTa T oy T WY 167,36 T B0 @Y oy Y & aife ey 9 aren disies
g & {5 98T 7 9 WS = &, 7 B AwiE @ e ¥ o we § Ay # A
ol & yean ad Ry oy edw § e e g9 F

aftereft Reeor sferdt : aremer S, A Wil WerR Bl ST ATE § T O A
TES T 3 T WA U 20% URE wad ¥ el wemt sy wEl W o o o
Tdl & o 98 ov B9 guv wewd wue ¥ oW W © A e faa S 5=
Wt fegie @ 27 9871 o Tewie wvd ot B9 HYEr oiR 9wTE oA | geE
aremar § ) qarn =T i qiries Sfw ofw @ fery i degaes St 9y
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frate gretie wic % fay 305 oFg wudl @ s @ g B oW € S
21.10.2011 W YeMPrETEA G B 9@ ¥ ok = tym wftwr ¥ srew g
E T CRRET 99 T ¥ subject to the approval of the sanitary board,

aﬁmﬁuﬁmﬁ;mmﬂgﬁmﬁmmm%mﬂmﬁwﬁﬁmm
& 1 19 rod Rer o & w3 % 2k 78t srerer TRe & Wt ¥k ¥ o
o1 i v Rereew q81 w faegat Pet ) T € e Ay g #1 9 e wy
e ag E1 A T ey T 9 e e an fr ol ue ws # o wef s
a1 U cree faeed B ) arg e 1 0 Ho 2 # wga of wTad &) T wee
RS B ST WET W ¥ 1w o) weteay T wrE i ave 8t % v
Feeea ot A s B B w g oY o geeh o frdt § saet v 1S
e B 1w i

Mr. Speaker : Spt. Kavita Jain also want to put a quety.

aﬁmﬁwﬁmﬁw:aﬂ‘aﬂmﬁmwﬁﬁaﬁaﬁ@wﬂ@ﬁﬁm
wae 1 el Tttt § Harr 21 e afem T % aex Rt o g ¥ ot
T I e Woerd T & v W A ek 9 o s o mw v
TR R B P T FS & BT AR Wi i e w o deie e
@ ST B

oftoreft faeor <fterdy . s ey, T ST we wEd A e & fie oft
FTE! T A 5 i Reareite dets Shio v § s ma
ST WED WY AE 10 § A | 9%i oy 5 Wv T I m wnd woife vy arey
R 9T el el & sl SEED A T A w e S T st S e
& HIE RN W ATET G e i gere wrer A s

Mr. Speaker ; Hon’ble Minister, Shri Pradeep Chaudhary has also asked
a supplementary regarding Katka Constituency.

Smt. Kiran Chaudhary : Speaker Sir, as far as Kalka is concerned we
have taken it under the Shivalik Development Board and in the coming time
whenever he puts up a proper demand that we want this particular thing to be
dane, we will definitely take it up. :

Posting of Medical Officer

*835. Smt. Saroj Mor : Will the Health Minister be pleased to state
whether it js a fact that no Medical Officer has been posted in the CHC Bass in
Distriet Hisar; if so. the time by which a Medical Officer is likely to be posted in
the aforesaid CHC? ‘

ey 7l (v e M) ot =, T
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SRt erteT i TG wY, F as we W Al ARiEy W e wedl §
R are g W Efres ¥ e wd vt 4 fafrem ofierd) Tt &, v T B =
Ty & HAT off ¥l

Mr. Speaker : Hon ble Minister please you check whether the man posted
at this place has joined or not?

e R i« v W), § wenfia T weft w5 e e g I
Tt ot T ¥ ofee g8 W ve Rom e ¥ eiw ow fogm 4 5 Afvwe
arrﬁﬁmaﬁwam%mﬁwawﬁmgﬁmﬁlwwﬁ
fﬁa‘é’rg&wﬁﬁﬁaﬁwﬁaﬂmﬁﬁhﬁwﬁ.wﬁwg\mww
Fut 9% ST o fores are UOTRE amdy off 8w € | gy wt W w6 I
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ofverelt o W T w, et e wv off sreey wE e ¥ en fee
TR o O gt g & o wErd o g SRR ast W et w e e
TE 7 '

Mr. Speaker : Hon'ble Minister, you may please check it again.

g s R - ey o, A amaly wemm @ A fherg @Rl @ ae
mﬁ%‘ﬂﬁﬁwmgﬁmaﬁaﬁwmﬁm%ﬁlﬂﬁ% Y WS W B T
&1 frwe o BE W STy R o a8t W ol g 9 vl ored € w T
§ wi S ey @ S ot A o wvariE e f B gE & 9 R
T, F @ off ¥ ol B 7Y e §

aﬁwww:‘wm%ﬁww,ﬁﬁ%ﬁﬁﬁ#m%ﬂwgﬁﬁw
AT i ¥ se R wie wreent @ demd, doaH, o fafke difoea o
e ¥ | Rt welie sraey Twie 7 § ol fasat Tt e andl A% ¥

Mr. Speaker : Batra ji, you don’t think that it is a separate question.

e g R ; vt WY, & W ST MY T JaE U E
i wfia va # w9l 9 dad 18 ot g @reh ¥ R Frg w9 e w9 ¥
aive ' TR T =1 wal ¥ Py gevay we 6 W @

Opening of a College in Nilokheri Constituency

#9727, Shri Mamu Ram : Will the Eudcation Minister be pleased Lo state
whether there is any proposal under consideration of the Government o open a
coflege in Nilokheri Constituency; if so, the time by which the proposed college
is likely to be opened? -
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Education Minister (Smi, Geeta Bhukkal Matanhail) ; No, Sir,

oft g W oreTe ARG ¥ v wERT § H3l ol @ qu meen § e o
fererdt wed % oEw I U TE E, w7 9 fay et wt g weRe T &

Mr. Speaker : This is not the question. ¥ gaver 7T ¥ | ae Wiiftee warer
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Shifting of Dairies in Karnal

*946, Smt. Sumita Singh : Will the Minister of State for Urban Local
Bodies be pleased to state the time by which the Dairies functioning in Karnal
city are likely to be shifted to the proposed place?

Minister of State for Home (Shri Gopal Kanda) : Sir, about one year.
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Bank Reconciliation

#509 Shri Krishan Pal Gurjar : Will the Finance Minister be picascd to
state whether bank reconciliation is being done by the Finance Department or
the Treasury Office; if not, the reasons thereof?
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Finance Minister (Sardar Harmokioder Singh Chattha) : Yes Sir.
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Upgradation of Block as Sub-Tehsit .

*871, Shri Rameshwar Dayal Rajoria : Will the Revenue and Disaster
Management Minister be pleased to state whether there is any proposal under
consideration of the Government to upgrade Khol Block as Sub Tehsil; if so, the
details thereof.,
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Construction of Road

* 848. Shri Hari Chand Middba : Will the Agriculture Minister be
pleased 1o State—

{2) whether there is any proposal under consideration of the Government
to construct road connecting villages Raichandwala, Sarede
and Dathrath in Jind District during the cument financial year i.e.
2011-12: and

(0 if so, the time by which the work on the aforesaid road is likely to be
started and completed?
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Construction of Dadupur Naivi Canal

*857. Shri Bishan Lal Saini : Will the Irrigation Minister be pleased to
seate the time by which the construction work of Dadupur Nalvi Canal is likely
ta be completed togetherwith the number of phases in which the aforesaid canal
is likely to be constructed?

Finance Minister (Sardar Harmohinder Singh Chattha) : Speaker Sir,
this project comprises of three phases. First phase stands completed except a
bridge on Railway line, Second phase is presently under execution and is likely
to get completed daring 2012413,

oft e arer AR - orer e, # awr Wi F e S4 o 9 ) ware
To TEdT &1 A Ugel W a7 § & oot gore wiwe § o e wwr oy o e
T4 T & foplor @ o wem w7 QX 8 O § Al SEY W 0% Wi we v
8, ekt QU1 B S | e e B Tyl wet WerfEE Teuwe Heiey 3w
e % fov w4l g @ S 8 B ween we @ B T & efiR gy
T BH e TETE, TR 6 S| e qevee, § w5 o & aw geer
g%wa*w%%rﬁﬂvmW{mwwvwwﬁ?w&ﬁmmﬁmw
ﬁmnw%’m‘??w-w e o Ty fr (B

Sardar Harmohinder Singh Chattha : Sir, cost of the !st phase is

Rs. 151 crores and 87 lac and the cost of 2nd phase is Rs. 530 crores. Ultimately,
the cost in the 3rd phase is Rs. 62 crores and 38 lacs.

ElE e
A B wre R eftew W, ow aw T A ged Tl wy & e gy
HEY W o FrEY frerel 1 oft g Rt R % oo T § 97 Pl et vl =
7 oft 3w A F e
Mr, Speaker : No. Mr. Saini please take your seat. Now, next question
please. (Tnterruption)

4t e e R, e Wy, 5 sl ot g R T e e T g
FHley # SE ANt F s & diearey e g
(59 W $ReaT Avrrer elmaet & T S R srer 940 B R F s
AR FIN & B waT WS- B 0
Mer. Speaker : Next question. Mr, Parminder Singh Dhull please pul your
QHESUQIL

Shri Randeep Singh Surjewala : Speaker Sir, the difficulty is that they
neither have a sense of question hour nor have any knowldege of how to ask a
question. Sir, you have only asked a query from a member, the question is
already over. You have called the next question. I do not know why such a
siraple think is not being understood by my learned friends.
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Repair of Roads

#8853, Sh Parminder Singh Dhull : Will the PWD (B&R) Minister be
pleased t0 state whether there is any proposal under consideration of the
Government to repair the following damaged link roads of Tulana Constituency:-

(i  Garhwali to'Kheranti;
(i) HKinana to Kheranti;

(i) Garhwali to Thamola;

(iv) lgra to Bura-Dehar via Buwana;

[24 wo=lt, 2043

(v)  Tulapa to Shamlo Kalan via Karsola, Ram Kali;

{vi) Julana to Malwi;

(vii) Pathri (Lakhmirwala) to Siwaha via Sundarpur; and

(vii) Anoopgarh to Shamlo Kalan?

Industries Minister (Shri Randeep Singh Surjewala) : Sir, road-wise

reply is as under :-

§r. Name of  Streteh Qwrership  Length  Conditon
MNo. road ) {in kin.) of road

Status of
proposal

() Gathwali to Parr of Jai PWDNB&R) 2.50
Kheranti Jaiwanti
K hetanti
read

(it) Kinana to  Kipana to PWD(B&R) 6.0%
kheranti Buwana

Buwana to HSAMB 3.10
Kheranti

(i) Garhwali to Garhwali PWIDNB&R) 0.60
Jhamola to Khera
Rhagta

Garhwali HS5AMB 2.74
bia]
Jhamaola

(v} Tgra {gra to PWIHBER) 6.12
Bura-PDehar Buwana
Buwaba
Bywana to PWD(RER) 3.70
Bura-Dehar

Not good

Satislactory

Good

Sansfactory

Mot godd

Staisfactory

-do-

No proposal. However,
it will be rcpaired by
doing normal patch
work by 31.03.2012.

Na proposal, However,
it is bemg maintained by
normal patch work.

No proposal. However,
it is being maintained hy
rormal patch work,

Approved under work
plan of 2011-12 with an
cstimate of Rs. 28 lacs
and Likely to be repaired
by 31.03.2013.

Mo proposal, However,
it is being maintained by
normal patch work.
-do-
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(v) Julana to Julans ta  PWINB&R) 1.60 Gaod e
Shamlo Karsola
Kalan Mor PWINRER) [.15 Satigfactory Mo proposal. However,
via Karsola, Karsolu cxcept 30m it is beinyg maintsined
Ram Kali Mar to strateh by normal pateh work,
village whete streel
Karsola water
stagnate

Karsola to HSAME 6.89 Mot Good  Approved under work
Ramkali plan of 2011-12 with
an estimate of Re, 51.45
iacs and likely 1o be
repaived by 31.03.2013.

Shamlo  PWI(RB&R) 2.85 Satisfactory No proposal. However,

Kalan it is being maintained by
to normal patch wrok.
Ram Kalt
(vi) Julana to Twlana to  PWD(B&R) 6.00 -da- ~do
Malwi Malwi
{vii) Pathri Pathri H3AMB 3.55 Mot Good  Approved under work
{Lakhmir- (Lakhmir- plan of 201112 with an
wala) to waka) to estimate of Rs.15.40 lacs
Siwaha via  Siwaha vig and likely to be repaited
Sundarpur  Sundarpur by 31.043.2013.
(viii) Anoopgarh Ascopgath PWIHB&R) §.95 Sadisfaciory No proposal. However,
fa Shamio 1o Shamio - it s being maintzined by
Kalan Kalan normal patch work.

Sir, road-wise reply is as under:-

First road is Garhwali to Kheranti_ It is a mix toad of B. W.D, (B&R) and
Matketing Board. So, [ am answering them separately. The len gth of this road is
2.4 kilometers. The current condition, according to us, is not good. It is being
repaired for the time being by doing normal patch work by 31.3.2012. It is only
in the year beginning April that we shall in the rext budget after a month and a
half that we shall take it up for construction.

As far as No. 2 Kinana to Kheranti road is concerned, Kinana to Buwana
1% a stretch which iz PW.ID.(B&R) road and Buwana to Kheranti iz 2 HSAMB
road. The length of Kinana to Buwana road is 6.08 kilometres and the current
condition of this road is satisfactory and there is no further proposal 1o reconstruct
it. It is being maintained by normal patch work. As far as Buwana to Kheranti
road is concerned, it is atoad of 3. 10 kilometres. We had sought a report from the
HSAMB since there was a consolidated reply and on they have reported the
current condition of the road i good. Sir, the third road my learned friend is
asking is Garhwali to Jhamola. (Interruption)

Either we should amend the rules and the Minister should not read the
reply.
Mr. Speaker : You may please continue.
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Shri Randeep Singh Surjewala : Garhwali to Thamola is also a mixed
road of P.W D.(B&R) and Marketing Board. Garhwali to Khera Bhagta isaP.W.D.
(B&R) raad. The length is only 0.60 kilometre and according to us, the condition
of this road is satisfactory. There is no proposal except for maintaining by normal
patch work. Out of this Garhwali to Thamola is a Marketing Board road which
rny learned friend has mentioned. It is 2.74 kilometres road. The current condition
of this road is not good. Marketing Board has approved under work plan of
2011-12 with an estimate of Rs. 28 lacs and likely to be repaired by 31.3.2013.

As far as road from Igra to Bura Dehar via Buwana is concerned, Igra to
Buwana is a P.W.D.(B&R) road which is 6.12 kilometres. The current condition
of this road is satisfactory and there is no further proposal to reconstruct it and it
is being maintained by normal pateh work. As far as Buwana to Bura-Dehar road
is concerned. It is P.W.D(B&R) road. 3.70 kilometres is its length and the current
condition of the road is satisfactory and there is no proposal to reeconstruet it. It
is being maintained by normal patch work.

Next road was my learned friend has asked is Julana to Shamlo Kalan via
Karsola, Ram Kali. Sir, itis a mix road of P.W D, (B&R) and Marketing Board. As
far as Julana to Karsola Mor road is concerned, it is PW.D(B&R) road. The
length is 1.60 kilometre and the condition at present is good and there is no
proposat to further re-construct the road. Ay far as Karsola Mor to village Karsola
road is concerned, it is again P.W.D.(B&R)} road. The length is 1.15 kilometre.
The condition of the road is satisfactory except for 30 metres stretch where street
water stagnate. And in the pext year we shall be taking up 30 metre stretch
immediately in April itself for correcting this 30 metres otherwise for the entire
stretch there is no proposal to reconstruct it and it is being maintained by normal
patch work. As far as Shamlo Kalan to Ram Kali Road is concerned. this is 4
Marketing Board road and the length is 6.89 kilometres. According to us, the
current condition is aot good. It has also been approved under the work plan of
2011 -12 within an estimate of Rs. 51.54 lacs and this road is likely to be
tepaired by 31.3.2013. And the next road is Shamio Kalan to Ram Kali. Iris a
P.W.D.(B&R) road. The length is 2.85 kilometres. According to us, the current
condition is satisfactory. There is no proposal to further reconstruct and it 15
being maintained by normal patch work.

The next road is Julapa to Malwi. It is 2 P.W.D.(B&R) road. The length of
this road is 6 kilometres. The condition of the road, according to us, is satis{actory.
Tt is being maintained by normal patch work and there is no proposal to re-
construct it. For the seventh road my learned friend has asked is. .. {interruption)

Mr. Speaker : Hon'ble Minister is replying. (Intetruption).

Shri Randeep Singh Surjewala : Why should he ask such a lengthy
question? (Interruption) There are eight questions in one guestion.

Mr. Speaker : Question is so lengthy, FaTel ¥ 11& WA = (lnterruptmn)

Shri Randeep Singh Surjewala : Speaker Sir, T am able to speak if thay
let me speak. When they finish then I can start. (Interruption).
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Mr. Speaker : You cannot speak like this. Mr. Arora what do you mean
by this? Is it the way that you spoke “det §1 97 Y81 8™ T Aq9H g1 59 ard
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. Shri Andl Vij : Sir, he is wasting the time of the House.

Mr. Speaker : What do you mean by wasting of time? U=t g1 ®==7 ity
& W w1 Al & agge #61 #1 Why he asked so much tengthy question? (¢
Tg qE)
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Mr. Speaker : Nothing is to be recorded. Hon'ble Members, now Question
Hour is over. ) ‘

' P 45() & srefier et B AT U T g aRif yeAt & R v
Incident of Bus Accident
*822 Shri Anil Vij : Will the Chief Minister be pleased to state:—

(8) whether any enquiry has been ordered into the Saha (Ambala) School
Bus Incident in which 13 children have died in the month of January,
2012; and :

(b) if so, whether any report has come togetherwith the details of the
findings alongwith the action taken against the puilty?

Tl (8 g T ggn v o @ &1 ey oo =i oty
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20  HTE 0.60 - - , -
20 TP 141543 TR ATEE - -
FH 218563.15 7020.44

DETAILED GUIDELINES FOR DISTRICT PLAN

1. Introduction

The integrated local area plans, based on specific needs of cach area, was
stressed from the beginning of plan development process in 1950s. Hawever,
despite several reports and studies, there were only sporadic efforts and isolated
cases of such planning. The 74th Constitutional Amendment Act mandated the
establishment of the District Planning Committee (DPC) for consolidating plans
prepared by Panchayats and Municipalitics in the district into the Draft District
Plan. In conformity with Article 243ZD, most of the districts have enacted
legisltation for the constitution of the DPCs. The Planning Cotnmission issued
its detziled guidelines for District Plan in the Eleventh Five Year Plan through
its circular dated 25.8.2006.

As a matter of policy, the district planning set-up in each district should
be equipped with its own technically qualified and skilled personnel 1o meet the
functional requirements referred above. :

The Planning Commission, Government of India has elaborated detailed
picture of District Planning through their publication “Manual for integrated
District Planning™. This manual will provide guidance in the task of preparing
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District Plans that are based on a long-term visios, reflect the needs of the people,
and provide a framework for convergence of programmes and resources, so that
implementation of the plan yields optimal outcomes and helps address regional
imbalances, with a view of bringing all areas of the country into a 21st century
vision of development. :

It has been decided by the Planning Commission, Government of India
that the ‘District Plan Process” should be an integral part of the process of
preparation of State's Eleventh Five Year Plan (2007-2012) and the Annnal
Flaps.

2, Preparation of Digtrict Plan

In preparing the draft development plan, the Pistrict Planning Committes
is required to consider matters of common interest between Panchayats and
Mumnicipalities

The Planning Commission, Govertment of India has been persistently
stressing for formulation of District Plan in the States since long, An important
step in the preparation of District Plan is to ensure that each Panchayat/Village
and Municipality is treated as a Planning Unit and the Listrict Plan is prepared
through consolidation and integration of these plans with the State Plan.

District Planning is the process of preparing an integrated plan for the
local government sector in a district taking into account the resources available
{natural, human and financial) and covering the schemes assigned at the district
level and implemented through local governtnents in a State. Thus, the District
Plan Document that embodies the staterment of resources and their allocation for
various purposes is known as the District Plan. It would essentially have three
aspects namely:

{a) Plan to be prepared by the Rural Local Rodies for the activities
assigned to them in view of national/State schernes implemented by
them with their own resourees and other Government funds earmarked
for these purposes,

(o) Plan to be prepared by the Urban Local Bodies for the activities
assigned to them in view of national/State schemes implemented by
them with their own resources and other Government funds earmarked
for these purposes.

(c) Physical integration of the plans of Rural and Urban Local Bodies
with the elements of the State Plan that are physically implemented
within the geographical confines of the district.

All the three aspects would be considered and consolidated by the District
Planning Committes (DPC} into a District Plan.

An integrated district planning exercise would link plans of local
sovernments and ather planning units and would provide a platform for mutual
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consultation and negotiations between them. It would also provide the frame-
work for integrating the sectoral and spatial aspects of urban and rural plans.

3 District Planning Committee .

District Planning Committee (DPC), has been constituted in each district
in accordance with the directions contained in Haryana, Local Government
Department notification dated 5th August, 1997. The District Planning
Committee (DPC) must keep the following points in mind while approving
warks/prajects under Digtrict Plan;-

3.1 The DPC will work strictly as per the instructions contained in the
notifieation and will Tollow guidelines on the subject matter issued by the State
Government. Necessary amendments in the guidelinies, as necessitated from time
ta time by the State Government may follow suit for the betterment of the scheme.

3.2.  DPC should meet for the transaction of business including the activities
listed in Annexure - I at Jeast once in every quarter.

33. A meeting with the executing agencies alongwith memmbers of DPC, if
available, may be convened in the month of December every year by ADC.cum-
CPDO, who is also Member Secretary of DPC, before preparing the draft of
District Plan for the next financial year after examining all the proposals in the
hight of guidelines. After the meeting, the proposals will be reframed in the form
of draft District Plan Doctment and will be placed before the DPC for its approval.
A copy of the approved District Plan be sent to Director, Economic & Statistical
Analysis Department, Haryana within seven days after convening the meeling
of DPC to see if the works approved by DPC are in accordance with the guidelines
or not. DC-cum-Chairman/ ADC-cam-CPDO & Member Secretary should sign
each page of the minutes of DPC meeting in which District Plan is approved,

3.4, The Deputy Commissioners, being Chairpersons of DPCs, should ensure
that the works proposals, being placed before DPC for approval, have been
thoroughly examined in the light of DP guidelines, Therefore, DP guidelines
should be strictly followed for approving works under DP scheme. If any work is
10 be taken-up on priority basis and that too is found beyond the scope of
guidelines, the same should be got executed either through another scheme in a
district or through departmental funds of the concerned department. The works
beyond the scope of guidelines should not be forced to be approved through
I3PC under any circumstances,

3.5.  The approved works found beyond the guidelines would be viewed
seriously. The concerned officer will be held responsible/accountable where it
happened and action may be initiated against him/her/them by the Government.
Such works will have to be dropped and the same will be replaced with other
permissible works.

3.6.  The DPC is empowered to approve the schemes under District Plan.
However, DPC can constitute sub-committees to facilitate discharge of its
functions. Under any circumstances, DPC can’t delegate its powets to such sub-
committees,
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3.7  The replacement/changes in schemes should be avoided once District
Plan is approved by DPC except extreme & unaveidable circumstances where
there is either site dispute or court case or work already approved/executed from
other scheme. Change of complete plan ot majority of works is completely
prohibited.

3.8. A quorum of one-third of total members of DPC must be ensured in the
meeting for transaction of business. :

3.9, DPC should review the progress of works/schemes under District Plan in
the quarterly meeting. The Director, Economic & Statistical Analysis Department,
Haryana or representative of Director, Economic & Statistical Analysis
Department, Haryana (Planning Department) may be requested to attend the
meeting as special invitee. Copy of the minutes of quarterly meeting may be
sent to the Secretary, Planning Department, Government of Haryana/OSD State
Planning Board. '

4. Features and Implementation of District Plan Scheme

The District Plan should be based on realistic assessment of the ground
realities, potentials, problers and local needs of the people in the respective
district. The genuine requirement of works with regard to locally felc needs in
view of their urgency/priornty should be keptin view. In each district, the different
departments should work out the inventory of infrastructure available at village/
block/district level in rural and urban areas. The draft plan proposals should be
spécifically infrastructural development oriented.

4.1 All the work proposals should be examined and placed before DPC for
approval strictly in accordance with the guidelines. All the instructions/
guidelines issued earlier should be considered as null and void. This present set
of guidelines contain final decisions of the Government and these have been
necessitated after thorough examination and experiences of the past. Therefore,
these guidelines should be followed in true spirit and heart while preparing
District Plan of # particular financial year.

4.2, ‘The DPC will comsolidate the two sireams - the Panchayat Plans and the
Urban Area Plans, integrate them with the Departmental Plans for the district atd
prepate the draft Five Year District Plan and the Annual Distriet Plan.

4.3, The District Plan so formulated by each & every departruent at district
tevel should also be approved by their respective Heads/ Adminisirative
Secretaries.

4.4, The draft plan preparation should start at the Gram Sabha level. The
Gram Panchayat will intimate the projects/activities with priorities which can
be implemented at the Gram Panchayat level. Those projects/activities which
can be implemented in more than one Gram Panchayat should be forwarded to
the Panchayat Samiti. Those projects/activities which need to be implemented
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in more than one Panchayat Samiti will be forwarded to the Zila Parishad for
inclusion into the “THstrict Plan™ and the DPC shall finalize the District Plan for
the District. ‘

4.5.  The Gram Panchayat Plans should also provide an estimate of the
community coniribution that can be mobilized for the purpose of implementing
the development plan. ‘

4.6.  While preparing the draft plan, the concerned Local Government will
take into account the district compaonent of the departmental plans and also the
centrally-sponsored schemes & externally aided projects that have been assirned
to it for implementation. The physical integration with the elements of the State
Plan that are being implemented in the district would need to be given close
attention. The resources and outlays in respect of these items of State Plan located
i the district (but not implemented through the local bodies) would not, howéver,
be included in the plan resources and outlays of the Local Bodies.

4.7.  Urban Local Government will intimate the projects/activities with
priorities which can be implemented at the Municipal Committee level. The
profects/ activities which can be implemented in more than one Municipal
Committee should be forwarded to the DPC for inclusion into the District Plan,

4.8.  The draft plan proposals of each local government should aiso incorporate
Centrally-Sponscred Schemes and other programmes (wheraver anplicable) such
as Bharat Nirman, S5A, Rural Health Misson, JHEURM cte,

4.9.  The approvéd Departmental District Plans will be submitted to the Chief
Planning & Development Officer (CPDO) who will also ascertain the availability
of infrastructure and gaps at different levels. Thereafter, CPDQ will consolidate
the plans to be integrated with the District Plan.

4.10. The preparation of District Plan will be an annual feature. The time limit
for different activities in preparing the District Plan should be strictly followed
as indicated in the Activity Chart of District Development Plan at Annexure-f.

4.11. The sectors and works which are permissible under District Plan Scheme
can be seen at Annexure Ii. The works which are not permissible under the
guidelines can be seen at Annexure -IIT, However, the State Government will
decide the ceiling of funds (percentage-wise) every year to be spent under different
sectors keeping in view the priorities of the Govt. so that all the important
sectors should get due representation. Such a bifurcation/ ceiling of funds under
different sectors will be communicated to all the districts at the time of releasing
the funds during that financial year,

4.13. Priotity may be given to the development schemes/works in undeveloped/
backward areas/regions of the district.

4.13. Schemes/warks can either he new or extension of ongoing schemes if
necessary, for quick flow of benefits to the people.
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4.14. The works approved by DPC shoald be complated within one year from
the date of release of funds. The development schemes/ works may be classified
in order of priority depending upon their urgency and importance vis-a-vis the
availability of funds so that such schemes could be taken up/ compieted in the
same year.

4.15. It should be ensured before approving any development work by DPC
that there is no site dispute or Court Case etc. relating fo that work. Any proposed
work having dispute or court case should be avoided under District Plan Scheme.

4.16, The executing agencies should not claim any centage charges such as
departmental charges, contingency charges, supervision charges ete. because
considerable amount is spent on this accoupt and many works can be taken up
with this amount. Even centage charges have been prohibited under MPLADS
which is a Government of India sponsored scheme whereas District Plan Scheme
is 100% State sponsored Scheme.

5. Other Sources of funds under District Plan

There are several schomes being implemented at the district level which
are funded from different sources. The overall District Plan should indicate the
resources that would broadly be available from various funding agencies. Some
of the schemes funded by resources other than the District Plan are:

() Red Cross Fund, Panchayati Raj Institute fund, etc. may be kept
under the own resources for development category.

(i) Grant-in-aid for specific development purpose from the State Finance
Commission, Bharat Nirman etc,

(i) Twelfth Finance Commission grants passed by State Government.
(iv) Untied grants for local planuing.

(v} Grants/funds in respect of Centrally Sponsored Schemes including
poverty alleviation, elementary education, rural health coverage etc.
which are completely or partiaily funded by the Government of India
such as Swaran Jayanti Gramin Swarojgar Yojana (SGSY), Swaran
Jayanti Shahri Rojgar Yojana (SISRY), Indira Awas Yojana (1AY)
efc.

(vi) Grantsffunds for State Plan schemes assigned for implementation
through Local Governments.

(vii} Grants/funds for externally assisted schemes assigned for
implementation through Local Governments like Command Area
Development Agency, Sarva Sikshya Abhiyan etc.

(viii) Estimated contribution by the communities themselves,
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(ix} Schemes to provide electricity facility, anganwari centres, drinking
water facilities, establishment of IT centres in viliages, up-gradation
of health facilities, EDUSET connectivity system in elementary

schools ete. are being covered under Backward Regions Grant Fund
{BRGY) in Sirsa District.

(x) Grants/funds received from different development institutions in
the State like Scheduled Caste Commission, Women's Commission
&EC,

{xt} Haryana Rural Development Funds (HRDF) received from the State
Government which is being utilized for the development work for
street, ponds retaining wall, school building etc. in rural areas.

6, Financial Management

6.1,  The detaited estimates of the proposed schemes may be oblained in
advance from executing agencies and the same may be examined by the CPDO
in the context of priorities and funds available. This exercise may be completed
well in advance before submitting the proposals for the approval of DPC,

6.2. The District Plan budget should be distinguished from the budgev/fund
received from other sources. Therefore, detailed schemes funded by other sources
should be indicated under separate sub-head and the schemes funded under
Distriet Plan Seheme under another sub-head. In this way, the resource-wise
availability of funds will help in making plans more appropriate and rationale
by avoiding duplicacy of funds. It should reveal a consolidated picture of the
development plan of a district. : ‘

6.3. The ADRC-cum-CPDQ or CEQ-cum-CPDO will be the Drawing and
Disbursing Officers for draw! of funds allocated to districts under District Plan,

6.4 District Pran funds may be deposited in Savings Bank Account of CPDO
in 2 Nationalized Bank or the Banks notified by Govt. for this purpose. In this
regard, a list of banks has already been circulated to all the districts vide letter
No. DESASDP)-2009/25410 dared 25.08.2009.

6.3. Separaie bank accounts may be opened for Scheduled Castes Sub Plan
{8CS8P), General component and contingency for making the funds non-
divertible.

6.6. Joint bank Account of all the executing agencies (o whom DP funds
released for executing works) should be opened with ADC-cum-CPDO with a
view 1o keep a close watch on the progressiquality of works.

6.7  The interast amount accrued on the District Plan fund and the unspent
balance returned by the executing agencies will be carried forward to the next
financial year. This amount will be added in the total allocation of next year’s
District Plan. It must be ensured that execnting agencies must send interest
amount to ADC-cum-CPDO on a guarterly basis,
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6.8,  Funds should be released-spent only on the schemes approved by DPC.
Ex-Post-facto sanction will not be accorded for any scheme in any case which
has not been approved by the DPC. In case, any work is required to be replaced
in exceptional cases, approval of the same should be obtained from Planning
Department by referring the matter to Director, Economic & Statistical Analysis
Depariment, Haryana with full justification. After ensuring full justification of
the case, DESA will recommend the same for approval of Secretary, Planning
Deparmment.

6.9.  The funds aliocated amongst districes under District Plan Scheme will be
in the form of Grant-in-aid. The bills for drawing the amount will be countersigned
by Director, Department of Economic & Staustical Analysis, Harvana before
presenting it to the Treasury Officers of respective districts.

6.10  Harlier, the cost of single project/work was limited upto Rs.15.00 lakh,
Now, this limit is increased upto Rs. 25.00 lakh for single project/work. While
approving such a big project/work, it must be ensured that sizeble population of
the area should get benefit from the project/work,

6.11. The funds should be released directly to the executing agencies only. For
example, the funds for the executing the work of construction of bus quene
shelter should be released either to BDPO or XEN(PR) etc. but not 1o GM,
Rouadways.

6.12  The repair cost of 2 single work/scheme should not exceed Rs. 3.00 Iakh
and the total expenditure on repair works under all sectors is restrieted upto 10%
of the total alfocation of the district under District Plan. Annexure-II of the
present guidelines must be kept in view for approving any repair work.

7. Contingency Expenses

7.1, A maximum of 0.20 percent of the annual allocation of funds can be
utilized t¢ meet out the expenses for contingency purpose in the formulation
and proper implementation of District Plan by CPDO office.

7.2, This contingency amount can be utilized on purchase of stationery, postal
charges and FAX charges ete. However, expenditure on payment of Data Entry
Operator, computer chair/table, steel almirah and racks, Cabin partition in District
Planning Unit office, and broad-band internet connection required in District
Planning Unit Office can be incurred with the prior approval of Director,
Economic and Statistical Analysis, Haryana by following instructions issued by
Haryana Government from time to time in this regard.

7.4, The CPIXO can make payment upto Rs. 4000/« per meeting at his own
level (once in three snonths) for meeting arrangements in respect of District Plan
Scheme without ebtaining the approval of Director, Economic & Statistical
Analysis, Haryana,

7.4,  As regards the matter of purchase of computer and furniture, there s a
blanket ban imposed by the State Govt. However, certain necessary furniture
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items such as steel almirah, steel racks and computer table/chair ean be purchased
upto ¥ 15000/~ and that 100, once in five years. This relaxation for furniture
iterns has been necessitated in view of paucity of these items in planning offices.

7.5.  The State Government has decided that the payment of telephone bills of
the telephone installed ir all the District Plaoning unit offices in the State should
only be made out of District Plan Contingency. There is no need to seek prior
appraval of Director for making the payment of telephone bills for the telephone
inatalled in District Planning unit office. It should be ensured that under no
circumstances, the expenditure of District Plan Contingency should not exceed
0.20% of the anpual allocation of District Plan funds in a year.

76, It has also been decided by the Govt. that any expenditure to be incurred
for getting tested the sample of the material from Govt. laboratory; collected
from the work site during the course of inspection by the officers of Districts as
well as H.Q. (Department of Economic & Statistical Analysis, Haryana), may be
met out of District Plan Contingency.

8 GENERAL

2.1, The Planning Commission, GOI has revised population norms for
execution of works under SCSP Component. Now, the villages having 40%
Scheduled Caste poputation should be covered under SCSP Component. At
least 25% of the total allocated funds to the district in 2 year under this Scheme
should be spent on the schemes/works benefiting Scheduled {asies.

8.2  Likewise, 75:23 ratio of rural/urban should be followed except Faridabad
District where it is 60:40.

8.3. Distriet Plan works should not be dovetailed with other works,

8.4, The meeting of DPC should be convened for approval of Annual Action
Flan of District Plan Schemes for the entire amount allocated to the district in a
year and should not be, in any case, in a phased manner. No funds should be kept
as reserve fund in the District Plan.

o UPDO will maintain an asset register indicating the requisite details of
works both ir financial and physical terms executed under District Plan Scheme.

8.6. CPDO will furnish a utilization cercificate duly sighed by him direct to
Director, Economic & Statistical Analysis, Haryana within a period of 15 months
from the release of funds stating that the amount sanctioned for particalar work
has actually been spent. The State Govt. may recommend disciplinary action
against the defaulters if utilizaton certificates are not submitted within the
stipulated period.

8.7.  In case any doubt arises regarding the utilization of funds beyond the
scope of these guidelines, the matter should be referred to the Planning
Department/Director, Economic & Statistical Analysis Deparvmeant, Harvana for
clarification.
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8.8 No private orgamization/apgency should be associated in the
implementation/ execution of schemes/works under this scheme. The works
approved by District Planning Committee are 10 be got executed from Govi.
Agency such as BDPOs, MCs, XEN(PR) etc. These works are not 10 be got
excouted from any private agency or Non-Govt. agency. ‘

It addition to that, the District Administration should decide about the
name of executing agency very cautiously keeping in view the nature of works.
Civil works should be assigned to civil engineering department such as BDPOs,
KEN(PR), MCs ete. The works pertaining to Public Health, Irrigation and Health
sectors may be assigned to respective departments. The works of streetlights
may be assigned to Electricity department and works relating to development of
parks to Horticulture department. The works relating to development of parks
have the involvement of more than one sector/agency such as earth filling by
Civil Engineering Department, electrical work including fancy lights to
Electricity department and beautification of park/provision of fountains & plants
by Horticulture department. Al such different type of works at one point should
be assigned to concerned departments.

8.9 The Brick pavement/construction of street with bricks is prohibited
henceforth. Only Cement Concrete streets or pavements/paver blocks for streets
sheuld be allowed and that too, after obtaining assurance from Public Health,
Electricity and Telephone Departments that this pavement would not be dug for
laying pipelines, wiring ete. at least in the next 5 years.

£.10. The works pertaining to construction of CC streets are being executed by
different departments under different schemes. There is an ample scope of
overlapping of street works. The works of streets being undertaken under DP
scheme should be sanctioned by DPC very cautiously. There is a need to obtain
certificate from the executing agency indicating that “This street work was last
exccuted in the YEar ... and it needs to be executed as a fresh work. This
work has not been carried out under any other scheme”, Secondly, one of the
beneficiaties may be got agreed upon for using the space of wall for writing/
erecting sign board. If nobody comes forward, the wotk may be dropped.

.11 Planning Officer has been made official member of DPC by the State
Govt. The decision of the Govt. has already been conveyed to all the districts
and the notification by Urban Local Bodies Department is being issued.

.12  Guidelines contained in this booklet are liable to change at any time by
State Govt. keeping in view the urgency to do so for the benefit of the people of
Haryana and the same would be communicated to all the concerned for
compliance.

9. Monitoring & Progress Report

9.1, Deputy Commissioner should review the progress of District Plan in the
monthly meetings and should include this as permanent agenda of the monthiy
meetings. A separate meeting of DPC can also be convened for this purpose.
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9.2, CPDO will monitor all the development works/ schemes/programmes
tegularly during the year undertaken in the District Plan approved by DPC,

9.3. The State Govt. has decided that for physical inspection/monitoring of
Distriet Plan works in their districts, the Planning Officers can hire private (Non-
ALY vehicle by following Govt. procedure for this purpose. There will be a
ceiling of such expenditure and it should not exceed 15% of the total contingency
amoutit (0.2% of total allocation) in a financial year under District Plan. It may
be ensured that the Planning Officers should canduct physical inspection of
development works exceited under District Plan Scheme at least twice in a
morith,

94. The Plaoning Officers, during the course of inspeetion of District Plan
works, used 10 check the very existence as well as administrative aspects of
District Plan works because they are not technically competent to check the
quality of work, Now, the State Govt, has decided that the District Adrinistration
will provide technical expert to the Planning Officers at the time of their field
inspections. If the quality of material was found sub-standard, the sample of the
material may be collected from the work site and the same may be got tested
from Govt. laboratory. Any expenditure to be incurred for testing the sample
may he met out of District Plan Contingency.

9.5 The State Govr. has alse constituted 2 committee of afficers ar the State
Level for monitoring of works being executed in the State under District Plan
Scheme. These officers will inspect District Plan works on random basis
throughout the year in the districts assigned to them for this purpose by Director,
Department of Economic & Statistical Analysis, Haryana. DESA will assess the
performance of monitoting of each officer on quaterly basis and may chan ge the
officer if his performance was found “not satisfactory”. These officers can also
check the quality of the work by following same procedure as stated in para 9.4
above,

9.6, The Heads of Office of the respective departments in the districts/
implementing agency would also be responsible for the coordination and
supervision of the works executed under this scheme. They should ensure that
the works are executed as per the prescribed procedures & specifications and
instructions issued by the government from time to time. The detailed estimates
should be got prepared from the executing agoncy and submit the same to the
CPDO for release of funds.

9.7, Quarterly/Annual physical and financial progress reports of the schemes/
works undertaken in the prescribed proformae should invariably be sent to the
Director, Economic & Statistical Analysis Department, Haryana (Planning
Department) within 15 days, preferably by sending a special messenger after the
end of every quarter/year without awaiting any commiunication from the head
office.



(2)306

BT fammT @

[Sardar Harmaohinder Singh Chatthal
ANNEXURE -1
ACTIVITY CHART OF DISTRICT DEVELOPMENT PLAN

[24 werl, 2012

S.No. Activity

Action to be

Activity to be

taken by - completed
{by date)
1 District priorities to be finalised CPDO/OPC 31st May.
by District Planning Committee
(DPC) for the formutation of
District Plan.
2 Identification & finalization of CPDOY/ 31st July.
Schemes/proposals at Village Concerned
and Municipakity level by Local Department
Bodies /concerned department
3 Approval of Schemes from their Concerned 3lst August,
respective Departments. Department
4  Block level consolidation of (oncerned 15th October.
Schermes/Proposals. Department
& CPDO
5 Preparation of draft CPDO 30th November.
docurnent of District Plan at ’
district level
Approval of District Plan by DPC, CPDO/DPEC 315t December.
Submission of approved Disirict CPDO 31st January.

Plan to Divector, Economic &
Statistical Analysis, Haryapa
Planning Department.

Note: The above activity chart indicate the sequence of activities to be initiated
by ADC-cum-CPDO & Member Secretary of DPC for drafting the District

L

Plan for the next financial year.

ANNEXURE-II

DISTRICT PLAN SCHEME

PRINKING WATER FACILITY

1. Tubé wells.

2. Water tanks.

3. Hand pumps/Submersible Pumps.

4. Piped Drinking Water Supply.

LIST OF SECTORS AND SCHEMES TO BE COVERED UNDER
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EDUCATION .
1. ¥xtension of Building/New Rooms/Halls etc. in Government
educational institutions.

2. Other infrastructural projects such as boundary walls & parking sheds
for student vehicles ete. for Govt. educational institutions.

ELECTRICITY FACILITY
1. Projects for lighting of public streets and places.

2. Projects of Govt. agencies for improvement of electricity distribution
infrastructure within the prescribed limit of funds under District Plan.

HEALTH AND FAMILY WELFARE

1. ‘Buildings for hospitals, family welfare centres, public health care
centres, ANM centres within the prescribed limit of funds under
District Plan.

2. Mobile digpensaries in rural areas only.

3. Boundary walls of Hospital/PHC/CHC ete., parking shed for the
vehicles of patients. ‘

IRRIGATION FACILITIES

Construction of public irrigation facilities.

p—

2. Construction of flood control embankments.

3. Public Lift irrigation projects.

4. Public ground water recharging facilities.

5. Other ﬁublic irrigation projects.

NON-CONVENTIONAL ENERGY SOURCES

I.  Community Gobar-gas plants on panchayat/local bodies land only.
2.  Non-conventional energy system/devices for Community use.

3. Non-conventional energy system for providing lights in Govt.
Educational/Health Institutions etc.

SOCIAL FACILITIES
I. Construction of community cenires.
2. Construction of public libraries & reading rooms.

3. Crematoriums and structures on burial/cremation ground and
boundary wall of cremation ground.

4. Construction of bus-sheds/ bus-stops for public use.

5. Buildings for cultural activities prone areas (not for individuals).
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[Sardar Harmohinder Singh Chattha]

VI

IX,

XL

6. Public parks..

7. Any other infrastructural natare development work meant for the
welfare of people of the area.

ROADS, PATHWAYS AND BRIDGES

1. Construction of roads, approach roads, kink roads, pathways.
2. Construction of culverts and bridges.

3. Level crossing at unmanned raflway crossing.
SANITATION AND PUBLIC HEALTH

1.  Drains and gutters for public drainage.

2. Public toilets and bathrooms.

3. Other works for sanitation and public health.

SPORTS

1. Buildings for sports activities within the prescribed limit of funds.

[

Buildings for physical training institutions within the prescribed
limit of funds.

2. Buildings for multi-gym within the prescribed limit of funds,

4. Fixed {immovable) sports equipment within the preseribed limit of
funds.

3. Construction of Stadivm within the prescribed limit of funds.

6. Other public works for sports activities within the prescribed Hmit
of funds.

ANIMAL CARE

1.  Building for veterinary hospitals, artificial insemination centres &
breeding centres.

2. Sheliers for animalsl.

WOMEN & CHILD WELFARE SERVICES

I.  Creches and Anganwadis,

HORTICULTURE

1.  Development and beautification of parks by Horticulture Depatrtment.

All infrastroctural nature works of other sectors meant for the welfare of
the people of the area which have not been covered above.
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ANNEXURE- 1} -

LIST OF WORKS PROHIBITED UNDER DISTRICT PLAN SCHEME

&

oo

12.
13
14,
15.

16.

i7.

18,
18.

Any type of work in Gove. office or on the land / premises of Govt, office
and residential buildings belonging to Central, and State Governments,
their Departments, Government Agencies/ Organizations and Public Sector
Undertakings exclusively meant for the use of official purpose only.

Any type of work in official and residential buildings belonging to privaze,
cooperative and cominercial organizations.

All works involving commereial establishments/units.

Works within the places of religious worship and on a land belonging to
or owned by retigious faith/ group.

All maintenance works of any type.

All renovation, and repair works except major works of education, health,
and streets,

Grants, loans and contribution to any Relief Funds.

Assets to be named after any person.

Purchase of all movable items.

Acquisition of land or any compensation for land acquired.
Reimbursement of any type of completed or partly completed Mﬁrks or
iterms.

Assets for individual/family benefits.

All revenue and recurring expenditure.

Purchase of cansumable items.

Purchase of any kind of item in any of the coaperalive/public sector,
undertakings.

Purchase of any kind of machinery and equipment except mobile
dispensary in rural areas only where health services are found Inadequate.
The Health Department will have to certify that it will be their sole
responsibility for the up-keep/maintenance of such mobile dispensaries,

Sanctioning of same type of works in a phased manner. DPC shonld
sanction complete works rather to bifurcate works in order to caver more
and more works. For example, a work of long street should not be carried
out in a phased manner but to complets it in one-go. If not possible o
complete it at once, such works should be avoided. '

Erection/installation funds for statues of leaders etc.

All works of similar nature in other sectors which have not been mentioned
abhove.

—————
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Issue of Domicile Certificates
*21%. Rao Bahadur Singh : Will the Revenue & Disaster Management
Minister be pleased to state—

Whether it is a fact that domicile certificates are not being issued either
by Tehsildar of Rajasthan or by Tehsildar of Haryana to the girls of Haryana after
their marriage in Rajasthan and the girls of Rajasthan after their marriage in
Haryana: if so, whether there is any proposal under consideration of the
Government to issue domicile certificate to the aforesaid girls in {iaison with
Rajasthan Government? ‘
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Loss to Bijli Nigams

#2305 Sh, Ram Pal Majra : Will the Power Minster be pleased to state
whether it is a fact that Bijli Nigam{(s) arc running in losses in Haryana State; if
50, the district-wise details of total losses incurred during the year, 2009-10 and
2010-11 and the estimated losses likely to be occured during the year 2011-12
by the said Bijli Nigam(s) togetherwith the district-wise reasons for the said
Josses and the steps lkely to be taken by the Government to meet out such loss?
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Samples for testing of Drinking ,\Water

121. Shei Sampat Singh : Will the Public Health Engineering Minister
be pleased to state -—

(a}

(b)

{€)

«

whether it is a fact that the PHED takes samples for testing of drinking
water usually in both rural and urban areas togetherwith the number
of samples taken for chemical and bacteriological tests in the State
in the current financial year;

the number of samples that failed the test for being fit for hurman
consumption in rural and urban areas separatety;

whether any water samples taken for bacteriological tests from Lala
Sham Super Specially Centre of PGIMS in the year 2011 were found
contaminated with potentially deadly bacteria and the report also
indicated the presence of coli form of bacteria in dangerously high
proportions and the presence of either human or animal faeces; and

the number of filter beds/media that are lying defunct in water works
based on canal water in Haryana?
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Protection of Common Lands
133, Shri Parminder Singh Dhull : Will the Chief Minister be pleased to
state;—

{(a) the steps taken by the State Government to prevent unfair and illegal
use of the village common lands (Shamilat) and to protect the
common interest of villagers and village Panchayats;

{(b) the policy measures initiated by the Siate Gavernment to improve
the potentiality of common fands to earn more income for the village
Panchayats in the State; and

{c} the yearly account (2005 onwards) of Julana Constituency with
respect o the ‘availability” viz-a-viz ‘usage’ of the village common
land?
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Construction of Embankment on Yamuna River
134. Shri Bishan Lal Saini : Will the Irrigation Minister be pleased to
state— ‘ ‘ .
(2)  whether it is a fact that UL.P. Government has diverted the flow of
water towards Haryana by constructing an embankment on Yamuna
River towards its own side from Shahjahnpur to Mandhor of Nukar
Tehsil due to which heavy soil ercsion is being caused to the land of
village Gumthala, Lal Chhapar, Kamalpur, Unheri and Jathlana; and

(B if so, whether there is any proposal under consideration of the
Gaoverninent to construct an embankment on Yamuna river towards
Haryana?
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Specialist Caesarian Doctor in Civil Hospital Bhiwani

153, Sbri Ghanshyam Das Garg : Will the Health Minister be pleased to
state whether it is a fact that there is only one caesarian operation specialist lady
doctor in Civil Hospital, Bhiwani who comes from Rohtak for only two hours in
a day; if so, the reasons for which the caesarian operation specialist doctor and
medical equipments are not being made availabie there is the night time?
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Qualification of Computer Teachers

154. Dre. Hari Chand Middha : Will the Education Mitister be pleased
B Slateewn

{a) the educational qualification prescribed for those teachers who have
been appointed for imparting computer education in the Government
Sepior Secondary Schools of the Staie;

(b} the salary fixed for the aforesaid computer tcachers;

(c) the tme by which tegular appointment of the computer teachers in
aforesaid schools is likely to be made by the Government?
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Report of the Administrative Reforms Commission
Smt. Kavita Jain : Will the Chief Minister be pleased to state:—

the time by which the report of Administrative Reforms Commission
is likely to be presented; and

the total amount spent on the aforesaid commission from its
congtiturion till date? ‘
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To set up ITI in village Khera of Siwani Block

158, Master Dbarmpal Obra : Will the Technical Education Minister
be pleased to state—

(a) Whether it is a fact that the foundation stone was laid down by the
Chief Minister for setting up the proposed ITI in village Khera of
Siwani block of Loharu Constituency but the work has not beep
started thercon so far; if so, whether the construction work of said
ITT is likely to be started; and

{by whether the aforesaid ITI has been shifted to any other place; if so,
the reasons thereof?
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Repair of Roads

164. Shri Krishan Lal Panwar : Will the Agriculture Minister be pleased
to state the time by which the following roads construeted by the Haryana State
Agricultural Marketing Board are likely to be repaired :—

(1} Village Madlauda (Panipat) to village Shera;

(2) Village Baljattan to Village Shera ;

(3) Village Kavi (Panipat) to village Maur Majra, District Karnal;
(4) Village Vaisar to Village Lohari, District Panipat; and

(% Village Bhandari (Panipat) to Village Lohari (Panipat) ?
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Appointment of JBT/Headmasters
166. Smt. Saroj Mor : Will the Edacation Minister be pleased to state o

{a} whether it is a fact thar re-appointment of JBT/Head Masters bave
been made in the State, after retirement, under the provisions of
Haryana Government Education Department notification dated 26th
April, 2011, in District Hisar;

(b) if so, whether all the JBT/Head Master who were eligible and whose
cases were submitted during their services have been re-appointed;
and

{c) if not, the reasons for the delay of appointment as at (b) above
alongwith the name of the officers who are responsible for this delay?
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Adjustment of JBT Teachers in Respective Districts

168. Col. Raghbir Singh : Will the Education Minster be pleased to state
whether there is any proposal under consideration of the Government to adjust
those JBT cadre teachers in their respective Districts who are working in other
District; if so, the time by which the said JBT cadre teachers are likely w0 be
adjusted in their respective Districts?
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Construction of Stadium of Barwala

171. Shri Ram Niwas Ghorela : Will the Minister of State for Sports &

Youth Affairs be pleased to state whether it is a fact that the Stadiom for Barwala

has been approved; if so, the time by which the aforesaid stadium is likely to be
constructed/completed? '
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Widening and Strengthening of Roads

169, Shri Ram Pal Majra ; Will the PWD (B&R) Minister be pleased to
state -

(a) whether there is any proposal under consideration of the Government
for widening and strengthening of the following roads in Kalayat
Assembly Constituency:—

(i) Kalayat to Kheri Lamba, Kurar Dubal, Sinad, Haripura and
Saghan ; :

(i) Kalayat t6 Kaule-Khan, Brahmanmana, Surje Khera and
Narwana, and

(i) Kaithai-Dayod Kheri, Harsola, Saunghal, Santokhmajra and
Rajound;

(by if so, the total amount likely to be spent on the widening and
strengthening of the aforesaid roads?



{2150 fayo fiems st (24 wydt, 2012

gt sizh (ot wordiu Pl gerarem ; (@) ) ¥ (i) dN (@) 9, s o, 39
vl I BT B WHA NATE HoHGoToTPo-17 e e ey fredta ardm &
e foran s e ¥ Ewﬁ@wﬂamwm g U B

Construction of Bridge on Markanda River

175, Shri Rajbir Singh Brara : Wilt the PWD (B&R) Minister be pleased
(0 state whether there is any proposal under consideration of the Government to
construct a new bridge on Markanda River near village Tandwal to Haryoli of
Mullana Constituency: if so, the time by which the construction work of the
aforesaid bridge is likely to be started? '
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Roads of Haryama State Marketing Board

185, Shri Jagbir Singh Malik : Will the Agriculture Minister be pleased
to State

{a) The details of roads falling under the mntfcl of Haryana State
Marketing Board in Gohana Constituency together with the length
thereof; and

() When the aforesaid roads were repaited and whether there is any
proposal under consider to repair the aforesaid roads?

Agriculture Minister (Sh. Paramvir Singh) : (a) & (b) The details of
roads, together with the length and the history of canstruction, repatrs and proposal
of future repairs are given in the Annexure.

HSAMB Roads, Gohana

PWD Roads Network :
WH: ‘ 0.00
SH: -32.60
MDR 0.00
ODR: ©107.86
‘Transferred from 66.99
HSAME :

Total ; 207.45
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HSAME Roads Network : \ RS

New Construction going on

Ry
M- R
New Construction Ho roads 46,

"

Gadg 46,81 km.
. Sub Total: 11 roads 46.81 km
Completed Roads under Maintenance ‘

Good Condition 8 roads 18593 km,
Repairs Taken Up @16K 2 ronds 606 km
Repairs Taken Up between 16K and 44k 3 roads 656 km.
SR Sanctioned 1 roads 4.10 km
Work Plan Approved 2 roads  4.06 km.

Sub Total: 16 roads 3%9.7]1 km
Trangferred

Transferred to PWD (938 roads) 13 roads 2633

km
SubTotal: 13 roads 26.33 km.
" irand Total : 40 roads 112.85 km.

New Construction going on
New Construction o
(1) H - 25375 Guhna To Bhainswal Sonipat - 3.66km.
18277 14-Feb-12 Likely date 31.3.2012,
13356 29-0ct-11  Work completed except 200m dispute solved.

3879  03-Sep-11. Dispute could not be setfled. Close the contract. We
will get rest of work execution only after dispute is
settled,

2163  21-Aug-11 Allotted on: 9/9/2008. Likely completion date:
30/9/2011. Work completed except 200m disputed
length.

(2) H - 2578 Jauli To Sargthal Upto Dubeta., © Sonipat 774 km.
18965 18-Feb-12  Now fipal measurements to be received for risk and
cost upto 28012
18278 14-Feb-12 Likely date 31.3.2012,

16832 Od-Yan-12  Action taken clause-3 taken vide Memo No. 3080
: dated 30/09/09, committee for final mcasurement
constructed vide memo no. 3474 dated 28/1 /11 now

to be submitted upto 10/01/2012.

13357 29-Oct-11  Completed except 340m Pe.
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{Sh. Paramvir Singh]
3881 03-Sep-11

2157  21-Aug-1l

wfrarm fEws W [24 el M2

Ounly 400m PC + surface dressing left. Counsel the
contractor.

Allotied on : 22/2/2008. Carpet laid in 7.34km. Work

_ held up. Action under clause IT & I taken. Agency.

Suail.

(3) H - 2579 Beedhal To Jauli Sonipat 2,63 km,

18966 18-Fob-12

16833 04-Tap-12

13358 29-0cr-l11
3882  03-Sep-11

2156  21-Aug-l1

Now final measurements to be received for risk and
cost upto 28/02/12

Dispute solved. 1.00 km PC complete(Work heldup).
action under clavse-3 taken vide memo no 3295 dated
14/11/11. Final measurement to be submiited upto
25/11/11. Now to be submitted 10/01/2012.

Dispute solved.

2.5 k. surface dressing + PC only left. Dispute in.
130m. .

Allotted on: 16/4/2008. 2.5km metalling completed.
Action under clause II & Il taken. Agency: Sumit.

{4) H- 2580 Barwasni Toe Lohari Tibba ' Sonipat 6.49 km.

19043 18-Feh-12
16834 d-Jon-12

13358 29-Oct-11
3883  03-Sep-11

3876  02-Sep-1)

2160  21-Aug-11

Tenders to be received on 17/02/12

Action under clause-3 taken vide Memo No. 3249
dated 14/11/11, Final measurement received on
25/11/11. Tender to be received at rigk & cost on
25/01/2012.

Action under clause IUE to be taken.

Skm ready for Pe. Dispute in 44m where Land
Acquisition was required. Has been settled by L.A.

AA of Rs. 80.50 lacs conveyed on 29/10/2010.
Tenders received with SE.

Allotted on: 27/2/2009. Skm metalling completed.
Action under clause II & III taken.

(5) H - 2581 Juan To Naina Tatarpur. Sonipat 2.50 km.

18967 18-Feb-12
16835 04-Jan-12

3884 (3-Sep-1l

Now final measurements to be received for risk apd
cost upto 28/02/12

Final notice for Action under clause-3 given vide
memo no. 3752 dated 9/12/11, ‘

Work held up. Agency: Sunil.



STETCHEY ey ud O (2)53

2159 21-Aug-11 Allotted on: 27/2/2009. Earthwork completed in
2 kra. & metatling completed in 1.25km.

(6) H - 2522, Juan To Panchi Via Mahra. Sonipat 6.67 km.
19048 18-Feb-12 Tenders to be received on 29/02/12

16836 O4-Jan-12  Action under clause-3 taken vide memo no. 3891
dated 13/12/11. Final measurement to be submitted
on 25/12/11. Now to be submitted on 10/1/2012.

3885 03-8ep-11  Woark held up. Agency: Vinay.

2162  21-Aug-11  Allotted on: 9/11/2009. Earth work completed and
metalling completed in 2km.

(7) H - 2583 Juan To Mohana. Sonipat 3. 14 kmi.
19044 18-Feb-12 'Tenders to be received on 17/02/12

16837 Od-lan-12  Action under clause-3 taken vide memo no. 3734
dated 9/12/11, Final measurement submitted on 30/
12/2011.

3905 03-Sep-11 ‘Work held up. Agency: Vinay-

2158 21-Aug-11 Allotted on: 24/12/2009. Earth work complete and
supply in progress for 1.5 km. approx.

(8) H - 2584 Bhatgaon To Kheri Dahiya. Sonipat 3.94 km.
18949 18-Feb-12 Earth work in progress
18285 14-Feb-12 Likely date 30.6.2012.

16838 04-Tan-12  Tender allotted on 21/10/11, (Saragthal Society), B/
W started recently.

(9) H - 2585 Gamri To Barofa. Sonipat 450 km.
19050 18-Feb-12  Tenders to be received on risk and eost 29/07/12

16839 04-Jan-12  Action under clause-3 taken vide Memo No. 3773
dated 9/12/11, Final measurement submitted on
28/12/2011. '

3907 03-Sep-11  Work held up. Agency: Krishan Kumar.

216)  21-Aug-11l  Allotted on: 31/8/2009. 3km st layer complete and
work held up. Action under cloase-II taken.

(10) H - 4970 Guhana To Salimsar Maira  Somipat  3.72km.
10016 18-Feh-12 Tender received on 30/01/12. Under process in CE
office

16870 Q4-Jan-12  D/Estimate ‘T/Sanction on 11/11/11 for Rs, 95.04
lacs. Tendar received on 29/12/2011,
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2266 09-Aug-11  AA accorded on 9/8/2011 for Rs, 102.51 lacs.

(113 H - 4973 Bhola To Rolad . Sonipat 1.82 Km.
19017 18-Feb-12 Tender raceived on 30/01/12. Under process in CE
office

16871 0d-Tan-12 Tender to be received on 25/01/2012.
14165 0O-Nov-11 T/S for Rs. 49.47 lacs on 31/10/2011,

2287  03-Aug-11 AA accorded vide CRR-4386 dated 3/8/2011 for
Rs. 52.15 lacs. Path s 5 karam.

Sub Total: 46.81 km,

Completed Roads under Maintenance
Good condition
(B H - 2556 Joliy To Nayat. Sonipat 3.16 km.

18944 18-Feb-12  Constructed 2002, Path 6 karamn, crust 150mem, 75mm

: © WBM + PC sanctioned on 4/06/09, E/C 35,68 lacs.
Allotted on  29/06/10, completed on
31/10/11. Now patch less and in Good condition.

(2) H - 2567 Machhrl To Jaji. Sonipat 121 km,
17025 04-Jan-12  65.79 Sqm during 11/2011(8K})
16754 04-Jan-12 Constructed 2002. Path 8 karam. Crust 150mm

2174 21-Aug-11 SR Allotted on 31/7/2009 and SR completed on
31/7/2010.

(3) H - 2568 Krewari To Chitana Sonipat 2.80 km.
{8808 18-Feb-12  {90.9 sqm) patches done 10/08/11 to 28/09/11{15K).
16756 04-Jan-12 Constructed 2009. Path 6 karam. Crust 225mm

(4) H - 2569 Salarpur Majra To Naina Tatarpur  Somnipal 250 km.

16759 04-JTan-12 {176 Sqm) patches done 10/08/11 to 28/09/11. Final
bill pending.

16758 Od-Tan-12 Constructed 2009, Path 6 karam. Crust 22omm
(3) H - 2571 Strengthlng And Widening of Road Sonipat 2.60 km.
From Ngm Gohana To Baroda Road

16761 04-Jan-12 ' (216.92 Sqm) patches done 10/08/11 to 29/09/11.
Final bifl pending.

16760 04-Jan-12  Originally Constructed 2002 was 1.675 k. Metakled
width 3.66m. Path 6 karam. Crust 150mm.
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Strengthening and widening allotted on 27/08/08,
completed on 15/06/09 with metalled with 6.10m,
in 925 m portion newly constructed with 225mm
GSB + 150mm WEM + 100mm BUSG + 50mm BM
+ PC in 925m in widening portion, 75mm WEBM
layer extra taken In 1.675 km. {50mm WBM +
100mm BUSG + 50mm BM 4+ Pe.

(6) H - 2573 Baghru Khurd To Baghru Kalan.  Sonipat  0.56 ki,
18958 18-Feb-12 No patch work required, Good Condition

11072 17-0ct-11  Constructed 2001, Path 6 karam. Crust 150mm.
PC donc in 06/2009 with 75mm WBM+PC.

(7) H- 2576 Dodwa To Sargthal. (Bridge) Sonipat 2.88km,
16831 04-Tan-12  Woark completed on 30/12/20] 1(Gaod Condition)

2164 21-Aug-11  Allotted on: 9/9/2008. Metalling complete and work
held up due to non-availability of road materiat.

(8) H - 2577 Kakana To Saragthal. (Bridge) Sonipat 3.22 km.
11687 19-0ct-11  Constructed 31.03.11, Path 5§ Karam, Crust 225mm.
677 - 31-Ful-11  EE Reported, Road is in Good Condition.

Sub Fotal: 1893 km.

Repairs Taken Up @ 16K
(1) H - 2550 Juan To Machhri. Sonipat 3.36 km.
18912 18-Feb-12 A/R @& 16 K to be completed departmentally upto
31403712

17023 0Q4-Jap-12  work not started. Tender recalled on 25/01/2012. No
tender received,

16750 04-Jan-12  Constructed 2002, Path 6 karam. Crust 150mm.

217%  21-Aug-11 SR Allotted on 31/7/2009 and SR completed on
31/3/2010.

(2) H-2551 Chatana To Khizacpur Jat Majra. Somjpat  2.70km.

18913 8-Feb-12 A/R @ 16 K to be completed departmentally upto
31/03/12

17024 04-Jan-12  work not started, Tender recalled on 25/01/2012. No
‘ tender received. :

16752 Od-Jan-12  Constructed 2003, Fath 8 karam. Crust 150mm
2254 30-Nov-09 SR completed on 30/11/2009.

Sub Total: 6.06km.
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Repairs Taken Up between 16K and 44K,
(1) H - 2583 Salarpur Majra To Pinana. Sonipat 1.85km.
~ 18937 lS-Febv_lZ Allotted @ 34 K on 13/02/12, ‘
15982 14-Dec-11 Constructed 2001, Crust 150mm. Path 3 karam. Patch

+ PC done in 2003.
{2) H - 2572 Wazirpur To Baroda Road, Sonipat 1 19 kem.
18933 18-Feb.12 A/R Work departmentally will be completed upto
31/03/12.

17016 04-Tan-12 Tender received on 12/12/1). No tender received.

11071 17-0ct-11  Will be patched upto 30/11/2011 (Estimated cost
0.45 1acs).

11070 17-0ct-11 Constructed 1999, Path 5 karam. Crost I50mm.
‘ PC done in 03/2009 with 270m CC and 50mm BUSG
+ PC in rest.

(3) | - 2574 Mahra To Purkhash , Sonipat 352 km.

19011 18-Feb-12 T/Sanction on 29/11/11 for Rs. 52.90 lacs, allotted
an 13/02/12.

18204 14-Feb-12  Allotted on 13.2.2012.

17018 04-Jan-12 Tender received on 21/12/11.

16746 04-Jan-12  Patch work not started @44K

11075 17-0ct-11  Will be patched upto 30/11/2011 (Estimared cost

1.50 lacs).
11074 | 17-0ct-11  Constructed 2009, Path 6 karam. Crust 225mm.
SR Nil.
Sub Total:  6.56 k.
SR Sacntioned
(1) H - 2558 Bidkai To Dodwa. Sonipat 4.10 km.

18083 18-Feb-12 Ouly 300m PC Jeft, pow final measurement to be
received upto 28/02/12.

{7564 17-Jan-12 . CC 225m RD 3850 to 4075m & PC in 3.50 km
completed. Work held up action under clause-I{I
taken, final measurements to be submitted upto
20.01.2012.
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17363 17-Jan-12  CC 500m R 3600 to 4100m, balance patch + PC
. sanctioned on 4/06/09, E/C. 53.56 lacs. Allotted on
31/07/09.

17362 17-Jan-12  Constructed 1994, path é karam, Crust 150mm.

Sab Total: 4,10 km.

Work Plan Approved

(1) IX -2554 Latifpur To Doedwa. Sonipat 2.32 km.
19020 18-Feb-12  Tender to be received on 29/02/12.
16061 16-Dec-11 Pavers in 500m (Dodwa) 2 HP culverts, Patch + PC

(23 lacs)
15983 14-Dec-11  Constructed 1993, Crust 1 50mm. Path 5 karam, 75mm
WEBM + PC done in 2004,
{2} H - 2562 Rolad To Bhadi. ‘ Sonipat 1.74 km.

19021 18-Feb-12 Tender to be received on 29/02/12.
16062 15-Dec-11  Work Plan: Patches + PC (15 lacs).

15984 14-Dec-11 Construéted 1998, Crust 150mm.. Path 5 karam.
PC done in 2005.

Sub Total: 4.06 km,

Transferred
Transferred to PWD (938 roads)
(1} H - 2549 Kilorad To Shahzadpur. Sonipat 1.85 km.

11612 19-0ct-11  Comstructed 20.07.2000, Path 8 Karam, Crust 150
mm, SR 24.05.09 with 75 mm WBM layer + P.C.
Now total Crust-225 mm.

7644 03.0ct-11  Transferred to PWD. PWD Road 1D ;9321

{2) H - 2552 Juan To Shamshan Ghat, Sonipat 0.60 k.
11613 19-0ct-11  Constructed 25.10.04, Path & Karam, Crust 150 mm
(3) H - 2555 Guddha To Rohtak Road, Sonipat 1.40 km

1614 19-Oct-11  Constructed 30.08.01, Path 6 Karam, Crust 150 mum,
SR 31.03.09, 75tm WBM layer +P.C. Now total crust
225mm.

7639 03-0ct-1 1 Trahsferrﬂd to PWD. PWD. Road ID : 9678
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(4) H - 2557 Kailana Khas To Gamri. Sonipat 2.28 km.

11615 10.0ct-11  Constructed 31.12.02, Path 6 Karam, Crast 150 mm,
SR 31.07.2007, C.Cin Gamri 130m.

7640  03-Oct-11  “Transferred wo PWD, PWD Road 1D : 9676

2258  31-Tul-07 150 mur CC was included in SR. SR completed on
31742007, '

(5) H- 2560 Saragthal to Rest House. Sonipat 0.87 km.

11616 10-Oct-11  Constructed 26.06.04, Path 6 Karam,
Crust 150 mm

7637 03-Oct-11  Transferred o PWD. PWD Road ID : 9677
(6) H - 2561 Nayat To Kakana. Sonipat 2.76 km.

11617 19-Gct-11  Comstracted 17.0.92, Path 6 Karam, Crust 150 mm,
. 8R 25.05.05, patcheses+P.C.

7643 03-Oct-}1  Transferred to PWD. PWD Road ID : 9670
- (7) H - 2563 Kharkhoda Road To Barota Bus Stand.  Sonipat 0.83 k.
11618 19-0ct-11 | Caonstructed 30.06.06, Path § Karam, Crost 150 mm
7636 03-0ci-1l  Transferred to PWD, PWD Road ID : 9683
(%) H - 2564 Jolly To Kakana, Sonipat.  4.70km.,

11619 19-Qct-11  Coustructed 14.03.92, Path 6 Karam, Crust
150 ram, upgraded under PMGSY by PWDB&R

7641 03-Oct-11  Trapsferred to PWD. PWD Road 1D : 9672
2262 3 1-Aug-07 SR completed on 31/8/2007.
{9 H - 2565 Rattangarh To Dera Purbian. Sonipat 1.35 k.

11620 19-Oct-11 Construcied. 28.02.98, Path 6 Karam, Crust
150 mmm, SR 30.8.09,75mm WBM layer + P.C.

Now rotal crust 225mm.
2169 21-Aug-11 SR Allotted on 28/11/2007 and SR completed on
30/9/2008, ‘
(10) H - 2566 Bhatgaon T'o Naklei. Sonipat 4.10 km.

11621 19-Oct-11  Constructed 30.09,2000, Path 6 Karam, Crust
150 mm, SR 30.09.2000, patches + P.C..

2170 21-Aug-11" SR Allotted on 28/11/2007 and SR completed on
30/9/2008,
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{11) H - 2586 Moi To Rchmana. Sonipat 3,26 km.

11622 19-0ct-11  Constructed 1.04.02, Path & Karam, Crust -150 mm,
SR 30.06.2009,75mm WBM layer +P.C. Now total

Crust 225m.
7638 03-Oct-11  Transferred to PWD. PWD Road ID: 9314
{12) H - 2587 Bhatgaon To Garhi Hakikat Sonipat 0.60 km.
(Balance length)
11623 19-0ct-11 Constructed 31.07.03, Path 6 Karam, Crust
150 mm
(13) H - 5104 Saltarpur Majra To Bhola Sonipat 1.73 km.

11685 19-Oct-11 Constructed 2006, Path ¢ Earam, Crust 150 mem,
7642  03-0ct-11  Transferred to PWE, PWD Road 1) 9668

Sab Total: 26.33 km.
Grand Total : 112.85 km.

132. Shri Paraminder Singh Dhatl : Will the Chief Minister be pleased
to state the latest policy/guideline of the State Government regarding issuance
of fresh firearm licence togetherwith the Districtwise breakup of total number of
licences issued in the State since 20057
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(1) Grant of Arms Licence for Prohibited Bore (PB) weapons

The arms licences for acquisition of PB weapons are considered by
the Central Government in the Ministry of Home Affairs (MHA). It
has been decided that henceforth applications for grant of PB weapon
may be considered from the following category of persons:——

{a) Those persons wha face grave and imininent threat to their
lives by mere reason of being residents of a geographical area
{or areas) where terrorists are most active and/or are held o be
prime ‘targets’ in the eyes of terrorists and/or are known to be
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intmical to the aims and objects of the terrotists and as such
face danger to their lives.

Those Government officials who by virtue of the office occupied
by them and/or the nature of duties performed by them and/or
in due discharge of their official duty have made themselves
targets in the eyes of terrorists and are vulnerable to terrorist
attack.

Those MPs and MLAs including non—ofﬁcials/priva'te POTSOTS
who by virtue of having been closely and/or actively associated
with anti-terrorist programmes and policies of the Government
ot by mere reason of their holding views, political or otherwise,
not to the liking of the terrorists, have rendered themselves
open {o attack by the terrorists.

The family members/kith and kin of those who by the very
nature of their duties or performance (past or present) or
positions occupied in the Government (past or present} or even
otherwise for known/unknown reasons have been rendered
vulperable atd have come to be regarded by the terrorists as fit
targets for elimination.

The applications for grant of PB weapons from the above
categoties of persons is be forwarded fo Union Ministry of Home
Affaits MHA (Arms Section) for approval along with
recommendations of the District Magistrate {OM) concerned,
recommendations of the State Govt. and police verification
reports, :

(ii) Grantof Armms Licence for Non- Prohibited Bore (NPB)'weapons

The arms licences for acquisition of NPB weapons are considered by
the State Government/District Magistrate concerned.

(a)

®

Applications for grant of NPB arms licences is to be considered
from persons who may face or perceive grave and imminent
threat to their lives, for which the licensing authority will obtain
an assessment of the threat faced by the persons from the police
authoritics. '

No licence may be granted without police verification, which
will include report on (1) antecedents of applicant, (ii) assessment
of the threat, (i) capability of the applicant to handle arms,
and (iv) any other information which the police authority might
consider relevant for the grant or refusal of licence. Steps are
being taken to defete the proviso to Sec. 13 (2A) of the Arms
Act, 1959,
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(¢) The police authoritics may be advised to send the police report
" within 45 days positively failing which the police officials
concerned may be liable for action.

(d) The licensing authority may call for any information/
documents such as voter ID card, ration card or any other
document which it may consider necessary to verify the
banafides of the applicant and to ensure that the applicant
tesides within its jurisdiction.

{e) The licensing authority shall be obliged to take into account
the report of police authorities called for under Section 13 (2)
Arms Act before granting arms licences and no arms licence
may be issued without police verification.

afvarr Tog # framar A fsd R/ sirare eedw o1 faawor

3No.  District Year FB NFB Total
1. Ambala 1.1.2005 to 9 1052 1061
. 20.2.2012
2. Bhiwani -do- - 1461 1461
3, Faridsbad do- - 686 686
4. Fatehabad - wdo- 7 1315 1322
5. CGurgaon - -do- 1 1046 1047
6. Hisar -do- : - 2709 2709
7. Tind -do- - 2425 2423
8. Thajjar wtlr . 2551 2551
9. Kurukshetral «do- - 2094 2004
10. Kaithal -do- - 1368 1368
1L Kamal ~do- - 2145 2145
12, Mohindergarh -do- - | 285 295
13. Mﬂwm ~ta- - 329 329
i4 Panipat -do- - 1855 1855
15. Palwal ~do- - 270 270
Panchiula -do- .5 362 367

;...
i

Rohtak ~dom i1 1921 1932

—
~J
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18. Rewari o S 547 547

19. Sonepat ~do- - 1850 1850

20. Sirsa -dao- ‘ i 1665 1666

21 Yaruna Nagar -da- - 341 541
Total 34 28487 28521

Development Works and Repair of Roady

135. Sh. Bishan Lal Saini : Will the Minister of State for Urban local

Hodies be pleased to state whether it is a fact that the development work is lying
abandoned and the roads have been (zot) damaged since the Yamunanagar has
been granted status of Municipal Corporation; if so, the time by which the
development works and the repair of roads is likely to be started?
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Status of Power Generation
122, Shri Sampat Singh : Will the Power Minister be pleased to state:-

(#) the statas of power generation in the State as on 5th March . 2003,
the status of power generation now in Haryana and what is likely to
be the status of power generation on 3 1st December, 2012,

(b} the time by which 20 brs. or more power is likely to be given daily to
all types of consumers in Haryana ?
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Repair of Damaged Roads

155. Dr. Hari Chand Middha : Will the PWD tB&R) Minister be pleased

1o state '—

()

&

whether it is a fact that Bhiwani road in Jind City has become
completely damaged; if so, the reasons for which the said road is not
being re-constructed ; and

whether it is also a fact that Safidon road in the city has become
completely damaged; if s0, the reasons for which the said road is not
being re-constructed ?

gaihT = (off Tordy it e « (@) 3R (@) W, it ot

Sewerage System in village Behal

159. Master Dharam Pal Qbra : Will the Public Health Engineering
Minister be pleased to state :—

(@)

(b)

whether there is any proposal under consideration of the Government
to provide sewerage system in village Behal: and

whether the Government is aware of the fact that the sewerage system
laid down in towns Lohara and Siwani is lying non-functional; if so,
the time by which the aforesaid sewerage systems are likely to be
made functional?
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Repair of Roads

165. Shri Krishan Lal Panwar : Will the PWD (B&R) Minister be pleased
to state the time by which the following roads are likely to be repaired -

M
@

3
(4)
&)

Village Israna (Panipat) to Bhoupur via village Kard;

Main Assandh road Panipat to Urlana Kalan via village Dariapur
and Urlana Khurd;

Village Khandra to Dharamgarh via village Baljattan;
Village Badar to village Kalkha; and
Village Alupur to village Ahar ?

g o=} (ot wordiy Fe eRetama) < g of W $E W 1. 2,394
ZEiE ¢ GEB W AT 30.00.2012 T T BA Y@ 5 W T T THE B
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172.

Four Laning of Road

Shri Ram Niwas Ghorela : Will the PWD (B&R) Minister be pleased

to state the time by.which the constriction work of four laning of road from Jind
Kainchi Chowk to Railway Station is likely to be started?
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176.

(a)

0

Land Acquired for Allogment of 100 Yard Plots
Smt. Kavita Jain : Will the Chief Minister be pleased to statesn

the village wise details of the land acquired in the State for allotment
of 100 yard plots free of cost; and

the Districtwise details of total amount spent to acquire the aforesaid
land?
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Construction of Roads

170, Shri Ram Pal Majra : Will the PWD (B&R) Minister be pleased o
state whether there i3 any proposal under consideration of the Government to
construct the following new roads in Kalayar Constituency—

&

Rohera to Guliana;

(i) Sisla to Harsola; and

(it} Saunghri to Kamalpur; if s0, the total amount likely to be spent

thereon?

it wisf (R <o v )
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HUDA Plots to Soldiers and Ex-servicemen

178. Col. Raghbir Singh : Will the Chief Minister be pleased to state:—

(a) whether it is a fact that the soldiers and ex-serviceman, the officers

in the rank of Colonel and above are entitled to apply for one kanal
plots ‘and other officers upto the rank of Lieutenant Colonel are
entitled to apply for 14 marla and 10 marla plots and JCOs and other

 ranks are entitled to apply for 8,6 and 4 Marla plots; of HUDA; and

(b) if so, whether there is any proposal under consideration of the

Government 1o remove the above said restriction and to increase the
reservation quota of Soldiers and Ex-servicemen from 8 % to 15 % ;
if so, the time by which the aforesaid proposal is Hkely to be
implemenied?
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Repair and Widening of Road

136, Shri Bishan Lal Saini : Will the PWD (B&R) Minister be pleased to
state the ime by which the work of repair and widening of the Highway from
Radaur to Yamuna Nagar i.e. upto the mit of Municipal Corporation is likely
to be started?
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Setting up of Lala Lajpat Ral Vaterinary University

123, Shri Sampat Singh : Will the Anima) Husbandry Minister be pleased
1o stare —

(a) when the foundation stone of Lala Lajpat Rai Veterinary University,
Hisar was laid down by worthy CM;

(b) how many works have been done and how rmuch money has been
spent at that place after the laying of foundation stone; and

{¢) the time by which the building is likely 1o be completed?
oy et (oft renefie R -

(@) e e 1, wyfafae Reafienae, e o e el
TERIIT, BFCATOT BT 15 8R1%E, 2011 % urast feer T fivar

@) ufrefrer yEeRE ToR @ fivefienem oA OREY e ¥ e
TG W oA O afregier @ wftety e @ o ot
10 &l wr g w & R el feed svifae & o g2 §1
e Fmter ot s fmr S & gafig S ol sodt aw ey ot
W T

(T, §9=4 & FHA T THTRETY SUER ERT 91 SUHel $RIT 9 1Y
nfy wea 7

Construction of ROB

156. Dr. Hari Chand Middha : Will the P.'W.D. (B&R) Minister be pleased
to State —

(2) the date by which construction work of the Railway Owerbridge on
Hanzsi Road, Patiala Chowk in Jind City is likely to be started; and

(@) the total amount likely to be spent on the aforesaid Railway
Overbridge 7
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Appointment of Teachers

164). Master Dharam Pal Obra : Will the Education Minister be pleased
to state wether it is a face that building of the school has been constructed by the
Government in Dhari Qla falling under village Kharkari of Loharu Constituency
but the appointment of teachers has not been made in the said sehool; if 50, the
time: by which the appointment of teachers is likely to ba made by the Government
in the aforesaid school?

Forarr w5ft (aPtact wBerr e vasrden < v, Al e e wdh 2 Y wReR
gRT gioft Afven, T wvEdt o wieTe e e g A e we fiffe 2 g
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¥ diery 3 g%, oy e guerer 7 85 ¥ e e fenmeg § wrraita we i
Ty |

Construction of 33KV Sub-station-Station at Viliage Kharar Alipur

173, $h. Ram Niwas Ghorela : Will the Power Minister be pleased to state
the time by which the construction work of 33 KV sub-station in village Kharar
Alipur is likely to be-started ?

farsredt == (S srorr R are) « =i W § 7T ws stehyE 3 UF 33
F.47, SUEs & A & 107 S5 TR T8 8

Outstanding Amount of Electricity

177. Smt. Kavita Jain : Will the Power Minister be pleased 10 state the
Districtwise and vearwise total outstanding amount against the electricity
consumers for the last five years ?

ferelt w1} (deeer worer e anmm) | o9, R SR o0 99 @@ R
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Roads constructed under Pardhanmantari Gramin Sarak Yojna
179. Shri Rampal Marja : Will the PWD({B&R) Minister be pleased to
state:—
(z) whether roads have been comstructed under the Pradhanmantri
Gramin Sarak Yojoa in the State; and

(by if so, the amount released under the Pradhanmantri Gramin Sarak
Yojna since March, 2003 il date along with the yearwise details
thereof 7
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201112 -- 60.00
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Fine Collected by the Traffic Police

136, Shri Parminder Singh Dholl : Will the Chief Minister be pleased to
state the Digtrietwise breakup of total fine collected by the traffic police for
traffic related offences/challan in the last two financial years including the current
one?

Tt (oft i fre g AT S, e e gie g aemT
e SO W TR T ETe g0 W T i @ i fehy el 9
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e AW AT
2009-10 (T) 2010-11 (%) 2011-12 (%) ‘

1 FrraTE . 43,59,000 1,85,83,600 1,41,03,700
2 EC 31,29,200 73,03,200 78,69,400
3 W 78,97,600 1,09.92,800 1,06,15.200
4 TEE 94,99,200 1,60,85,100 1,84,96,200
5 e B 26,92,200 78.69.200 60,535,200
6 FAATHA 57,98,900 1,61,11,700 1,31,60,600
7 BIRING] 1,38,17,200 2,29,40,900 3,36,50,900
8 Eilien 1,06.41,600 2,32,62,400 2,35,51,800
9  ET® 92,50,500 1,25,13,800 1,45,57,100
10 T 27,95,000 £8,54,800 1,15,87,100
11 fFER 1,15,82,700 1,59,24,000 1.11,06,000
12 o 32.18,200 59,12,500 1,10,57,700
13 R 52,66,000 68,49,200 1.06,16,400
14 EAEEE 25,65.,000 13,28,700 48,31,700
15 T 80.27,500 92.13.500 1,29.25,300
16 DeEEE 77,16,500 2,26,36.000 4,13,14,300
17 TETa 12,64,10,000 3,54.67,000 4,72,22,700



e v o e (N7

18 @ 3,06,400 87,54,100 2,35,97.400
19 AR 16,46,100 55,02,800 £7,79.100
20 feard $3,69,300 67,29,850 1,53.72,700
2 e 49,906,100 35,717,900 6,48,200

Pt 14,69,78,200  26,64,13,050  34,11,18,700

Steps to Check the Land Frosion

137. Shri Bishan Lal Saini : Will the Irrigation Minister be pleased o
state whether it is a fact that lands of farmers of village Lal Chhapar of District
Yamuna Nagar are being croded by the river due to construction of a small
barrage on the Yamuna River near village Lal Chhapar for laying of the Gas Pipe
Line by the L & T Company; if so, whether any steps are being taken by the
Government to check the lapd erosion?
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Total Sanctioned Posts in the PHED

124. Shri Sampat Singh : Will the Public Health Engineering Minister
be pleased o state:—

(a) the total number of posts alongwith name of posts sanctioned in the
Public Health Engineering Department in Haryana togetherwith
engineering and non-egineering staff separately, and

{b) the number alongwith name of posts out of the above said posts
lying vacant 1ogetherwith the date and time by which these posts are
likely to be filled up ?
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1

Supply of Water in Sunder Branch

157. Dy. Hari Chand Midha : Will the Irigation Minister be pleased to
Htatene.

{2} the total cusecs of water being drawn for Hansi area and district Jind
from the Sunder Branch;

{ty the date on which desitiing work of the aforesaid canal was got done
by the Government; and

{c} the steps being taken by the Government to desilt the aforesaid
canal in future?
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Shortage of Drinking Water

161. Master Dharam Pal Obra : Will the Public Health Engineering
Minister be pleased to state :—

()

it

whether it 15 a fact that there 18 an acute shortage of drinking water in
villages Gaindawas, Bidhwan, Dhani Sheelawali, Sherla, Gopalwas,
Obra, Singhani, Sohansda and Chaihar Kalan of Loharu
Constituency; if so, the time by which the water works is proposed
ta be set up in the aforesaid villages; and

whether any separate scheme to supply drinking water in I.oharu
and AHaudinpur hag been formulated?

7 e Sttt et (afterdt faeor dherd)) -

@)

(%)

ot =11 sl | el Praberds & i ey, feam, gl e,
Icer, ivarerare afasr, fordt, digiwet @ 45 wa 4 dF F O
@1 W 40 Sev wfy i ufifem o ot st fean s e £

FETE WY ¥ W Tyade e A & e w100 #ew uly
arftrr st ol fem o veT &1 ot el wR N 135 witew ufy
arfir ofafim Te™ F RIT 21600 s wud AFE @ T SR
amenf¥y w9 ' @ F 14.12.2012 W ARG R SraET &
s sgAe e o 1Y

T FENGEAIY B 3 eEdEl U e e Uee ¥ 70
Fev wie cofea wfafee €% w5 g far o e €, e g ST @l
w8l 2



fafires wrralereedor et @ wery {281

Construction of Secretariat at Barwala

174. Shri Ram Niwas Ghorela ;: Will the Revenue and Disaster
Management Minister be pleased to state the time by which the Secretariat
building is likely to be constructad in Barwala city as the city has been upgraded
o a Sub-Division?

srore =l (ot wawr wrg e < wieR W, oy Wi ¥ R F R
Suge 9 faffea B ST vE &1 of w €9 % veard wew & frafor & aesre
FHEH FEM AT

e T HHOT
ANy & i ¥ g

Mr. Speaker : Hon'ble Members, | have to inform the House that [ have

received an intimation from Capt. Ajay Singh Yadav, Power Minister, Haryana in

which he has expressed his inability to attend the sitting of this House today i.e.
on 24th Februaty, 2012 due to marriage of his nephew.

I have alsoreceived a communication from Shyi Prahlad Singh Gillankhera,
Chief Parliamentary Sceretary, Haryana in which he has expressed his inability to
att,end the sitting of the House today on account of wedding in his farnily.

Hon’ble Members, I have to further inform you that Hon'ble MLA, Shri
Zile Ram Chochra is not coming to the House today. He has expressed his Inability
on gecount of his daughther’s wedding on 24th and 25th February, 2012.

fafi=r wrirearnsdor el s Farr
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favrelt 7 ursderer & ey A, 1 o ol @ Rt 2w e o wE
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Mr. Speaker : Nothing to be recorded. It is not a part of the record.
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Mr., Speaker : Nothing to be recorded here.

Ay vorfty fivg eckaTen « arnet AETEY, AT WHI ¥ W B U T,
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gam?

Mr. Speaker = Alright, Please sit diwon, ] tel you about it please.

aft arfrer foroT - arsaet WETEd, #7 g@ wifen SES AT regarding salaries
of Police personnel which is less than the other employees of the State &= @if
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Farer o T 1 e,y Afe | i, et WY Teew g, Wit @ L (e O
Ty Alright, please sit down. [ will tefl you about it.

oft afrer fosr - ov, S gEO HenT S WIS regarding agreement
between HSHDC and Reliance signed in 2006 to develop a SEZ in Gurgaon-
Thajjar region S 7 HT § 2
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af} aheger ; TRl a0 o WEy, wedF Ay off AT T s S e oy
off anmoest e @ siTer B e wi, oY e 8T WIsY ! (TR U9 SrEsn)
Hon'ble Members, please be seated. Resume your seat.

o} T QT AN ; SfeT HEIEY, TRl A9 Pie sew AmErT ue i
Ead |

ot arfret foror « aturer wEEm » v o<

Mr. Speaker : Hon'ble Members, please resume yvour seats, [will give you
the detail in this regard.
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Mr. Speaker : Nothing is to be recorded because I can’t hear two people at
one point of time. (Interruptiony 1 did not allow you to speak, Please take your
seat. (¥ Q& wOQaM) 9 S B & ww BRY ey @i wlrem & dveen o
wd &Y ¥R U9 =gue) How can you comment on the Chair? 1 can not be
dictated by anybody. Dr. Ajay Singh Chautala, please continue. (41 T9 2I88T)
Vij Sahib, if you speak after taking my permission, T will allow you. (@ T&
)

&t arora i wteran : wftey we, o eyl e g ST v dei
oy £, 9 o d= airdv, fawel ol ® aen §, e UEE @ AW § iR
W w7 AW & | g weey 53 oW w1 B o B e A 0l O W
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HE A EH T WIT FRT W T

ot aremer « feef) 4 W ToRelET® T RO SR RTRETE WETEY &
FftraTeTs X =y B WY AT 5 ET uT wel @Y wwa 81 g el u et sy
HEAGH | T Y UR G W Weie TaR YgE 9 w0 F Ay F, 9w ey g
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Mr. Speaker : Notto be recorded. Lhave allowed Shri Om Prakash Chautala
ji to speak because he has sought my permission. Nobody should interrupt him.
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Mr. Speaker : It is not a part of record.
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Shri Randeep Singh Surjewala : No aspersion on the Chair should be
recorded. :

At st srerer wlteren : awaw wETRA, § o wE a0W wear € fF dew
sife fr graw @1 38 afrer wifte © 6 9w feelt ot wre § o oft gl o
W § =i g7 72 5 o it vewy dm A wer 8t @w o) ey e S @
ge 4 ¥ uE g W) A & g ot uvwr 9w v

Mr. Speaker : I will not allow.
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e B W1 81 @ #1 Chaudhary Om Prakash Chautala should know the
powers and functions of the Parliamentary Affairs Minister. Under the
constitutional provisions and under the parliamentary practice Parliamentary
Affairs Minister can intervene any time with the permission of the Speaker.
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Mr., Speaker ; Your calling attenion motion has been dislallowed. #19
AT T qT ey | (Y U9 e
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Mr. Speaker : I need not to tell you the ground.
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Mr. Speaker : Hon’ble Members, [ have received a Calling Attention
Motion from Shri Sampat Singh regarding deteriorating condition in the
Government Hospitals in Haryana, I have admitted it. Smt. Sumita Singh,MLA,
Shri Abhey Singh Chautala, MLA and four ather ML A3 have also given the Call
Attention Motion Notice on the similar subject. Smt. Sumita Singh and Shri
Abhey Singh Chautala are the first signatories of this Calling Auention Mation
Natice. They are allowed to raise supplementaries thereon. Shri Sampat Singh,
MY A may kindly read his notice.
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Mr. Speaker : Now Hon'ble Health Minister will make the statement.
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(g ey wy & wet O wee @Y Aoy B o wih off uit B ud 2002 F oy s
62 BT o1, @ 2005 § ufy TN 60 off 97 o T 48 o7 T £ T W It
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k@ T T

AT ) @fad S € P 39 A d e & yar o § el g Rusey gl
72 ¥ gl oRE ¥ TR, (Mother Mortality Rate) & &I¥ ® €1 =08 fo5 o
T UFe 186 WA @ g Bee o) o9 9% 153 Wie @Y ¥ | WReE H YW I
# wra & for wew ¥ wrem g R e S A wRE F 9 @ R
AN B/ A o § wa vt Se s i wifire w0 s dve e R
wareett ggfemrd wier & ol o woersr weard Wl |

o wqe fi ;. SWeny WERT W BT Eihed i £ 99 B ErOu
arg # afre wg e fF T Feer fae ot 9 o g9 {& 2 ST ang § 8iR e
Y oY ¥ T YT wEe qv ) 89 S19S ATy § | Ry e a1 ¥ A A wardr
5 TV Ve % Aimst oY USHY sEST @TE 47 ¥ We are even below the
indicator index of the nation. # 98 w1 =ea § & 15 gfouy & faw ey &
fam &1 3¢ 9T TN UTW RS € §S SRR O QR 9, g BN O O E,
ol gAN O TR §, WA §F FA uny st ar § wused & o R swe Toee
wE = wdt g wegfiray du &1 gard aded wfrensl B < gl & S
ey a7 T e < §1 s At wnw o e e T 8 S e
it At 7 2t Hife W g wad s vedl 8, 9 B yad O o E@ 8 el
THE! 950 TGl B FEN TeA & gafey gad W adstm off s E
Tt =Y dee d st et Sdher A F it w29 499 91 40 wiEEE © wOE
ST At W o e o <t §1 S & wer Rrw a6 W T few o § 59
g ot o e adel wed ¥ gw g o srom weRiE gR ) Stemr
eigs, #at off & arargrel & wdel ¥ o A govw & A A e aw o
Sefred grdwg ¥ A F oY 3R 9m fam ¥ i e de o) o el wde Wt
w & wafre # 9= off @ Frw wEw g fF o eetaE #, @ s o o gy
& iy ang 39 o F A1eT wie ues oY R a7 gt ot Wi w5 e
weery, ¥ foey = S @ ot FE e & o e dewr 9 WS THIBYS # AR
FTd i 3% as comapred to other states per capitaivcsunentﬁaﬁ? per capita
income ¥ we are number one WfET S TH.AM. A Fdl & 4y B T 9T B
TuEs wET & st ude B T W IE §, S 0 N W W TE R,
T oo off ¥ wy B B TE @ 99e b @ fen 59 9 W EoeR
wuE Ty @ BEw B I § afve TwRgEET B gy dee
T FER B (e ST At % R el vl el arfee | veuer wetey, A
Yoy off @ a% e wreat & B ¥ R T o 9 Redwe o¥ &R o 0 59 B A
) <ff & Ee B | e vy o off T e ¥ Ty A dew W Ao
ot weaTd | e WEIeE, P v BIRgewe W wfta fipy aF AT | v anddral
vy g W o < o o &1 e & Ay # wnar W R Y 9t 6
AR ¥ off w|en T B e Siaee 9t v dIsfte &7 8 459 9 ¥RhRgEET
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i & o vE ¥ o werey, § anwd) @ aEdy § R Rew o segree
TEf 1 § i eaetfvee oF &1 U Haee Ue 99 98 W el §
AT ST o o wer & AT vy TE Ao T &) o weey, gud a4 a9
wE wEar g for dvdl < weim am R N tager | £t tege A aga
T gied ¥ ol ard sl § e BT B eieeY e o diftgee i
1.8, s weiw wEf €1 Welerdt yiew dEe fierl # f & o) thatis also
defective and is not working. Stergf #eYey w@e  Fue o o) evd gfe 8
s a off o 7w vl 81 ) uE T foarans fyeg ¥ | feew ¥ 9 de e
F ol gt defraelt ervey off w1 €1 B | Sg.E weie A € @fT eifem
Afewr o) TU O¢ HH BN ¥, T W AR a1 § 98 981 9§ onme WEIEY,
# wdt oy ver & fiy wdt el € ©) S 99 &, Seee € 9t A e © ) e
# Y sregrarse Wi £ A @ o IR T 9 e I wE0 & gEt
WY, T T Qg eregrarde mf o e & wel gl g8 §| Rur A are
Wog e § fmer 7w & fyam, g, swet, arga, Seean, e afw
TeaTen 37 a6 HiymEnt # 8 vy dhvnsde 4 gt oty ow st © afew
Yeammrey Traly e o o u Bifeees Sre el dtewdii s d
#t Rt wuitd <o g § 9AE T 99 qaeE ST 45 €| g ghed
Wl A HET B PR 10 F | §W €W B 7T Sl SHRETA § AW [Euiee
fterd e i | YRHR @I B e e YU YSH @ 9NN B
o vt ¥ ol 39 R ¥ wRen 7 AleEe Feiae AN gRatid o wen
afper ey woe ¥ 5 B 7 PE1 SOOI W Wi o VBl § fuet @1 gH
T WA S@ g8 o wiwy ] § o qenn wier € 5 ged ave R gury
I
Mr, Speaker ;: Hon'ble Minister.

e e R SR, T T w) e a1 & | 5 A S
T ot e il & Ry off avrie e 3 o TEe 99T € oY R @ 3
st & o ol € gl wel I T ¥ W 8 WA S § 97 wErE 9uee
T2 & wfyer § g g O W AT WU s S offe et ot o Ot @
R O S SEpE UE W RT & | E UER B S AT e o wt
e g g @ ¥ B o el 9 e @ a9 Sl e e T aE o
wgd | & wweren § R otET W 8N AN A Wl EaeR  ree B 3y an
fafeem vy & uRw O wEw @y A fa wwd afed af ord gEm wt A
ey & wigd | el 9y 9 6 58 difge vewm € 7 o gere el F, gl
o won vl & Py I 7€ ored e €1 7 wew ot favare framen € o fwr et gw
el @B ¥ BT FRTE SO0 AR afgm a8 & sy B

o} arems - o e AT oft)
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=Y e Fae elterer : T TEET, ol wfem sis wre ¥ e wua
e 4 92 frere | &3 W wory § a4 $9 W we € R o Afees
U F 99 g¢f wwed g | # W= A9IEE F que W % uew € wen R @
gt B @ < 2, Tew o Ofi el ge B 9P o R agedt of & wn
T Y o e g one fi T B end U e SR duerity o
afre At dftard) 3wy & o whyay, wrew T TR F A A amy ¥ e @
waron wdet wr @ FH o B oo f T TOE G A TN TR EEh W
CHPATS STATIOT O Sl ST AT Foirer B e WA T Y W T W
off sy | F 6 we EueEie | e &t @ o & el § gwip g & € gaew
rEa £ | andt free A ot # 1400 HRrw Shergfey o & fedue gud e w
TP g7 FEare] W vET § & qordle gud @y dawm & ¥ 400 F soo O
it W sreTEiey € e W ¥ fedwe g € v Ao Ff ave T gy T
&1 Tt oft srgsw wEg W oAt gow § FT HE F 9 AT B TEHIE F TE
farm &1 wwere @ avw @ v w0 H o g BT gleaw T el §) e
TYER §H O Brs m ¥ 7Eh &) o o) o iy v ase oft € ny s
< Fan?

Mr. Speaker : Hon'ble Minister. ‘

¥ e T - el wv W Wewd T TR TS oY $ T & A
# et o7 ) e feraTn & T B W TE & f duTe I abwy o 9 @ o
& o we o € R 5 il & we el ol e vl 1w o efe O gy
ar i Afemm wem < o TE 81wk it o g wurd ferer & oamd &
&1, S Wi & wrAe # A7 et gulyer e B AEd F

Y arezer : 3R 3 weem T 8 % e AR wew &) A el g ol
# iR GeER ¥ g e & fog wa wew waid g

T A e Wi W, o @t vy wd el F faftme wu @
Henfrat 4t § 1 v SN dgie v g fasur & o ol v w4 R
& ofie g Rre wod O Teligeew # o5 o &1 e P & afre e of s wim
g fier @ eI S @i o ameHt B g Wy i W | I F ey A
Y aryry Fye dieren ot 51 o Yoomefew o & A % wae 6T o o & W@ W,
T W B HeH s Aty e off & sl e enew el @ el qsfang
oy Soor Reqrdie w fasma e 22 O TS MY off TS 48T SN S440
# o o= @mival ¥ wem A o TF 4, o faurl 1sas W vH R
Eerdfre @ o o T § el gy Sl & Sumr e g areraar 4 aad o 3@
g ‘

oft arermer - et 0F R T € 5 g gee o e A = el g0

v st fie . opemt wETew, ow i W A 4 TR g o o U e-10
I UFA ) g AR 2
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it arr g e vl Ty g Sarht F e0 S0 9 o e S
& wdt TEar &

g T fire s wdlen, ) et Sieed ¥ Wi w dfeed £
BN TF o1 A § w3 w0 B gaeEs e 2% F o o @ 99 F o
TR E WG aom & 17 TN g 6 durer aedt 1 (R w weae) S iy
rETdie ¥ I aut wd § 9F A i ¥ e e g 5400 T @ wes fr e
& o En A TE Preey Praren & 3 o a9 wuy § 1w SRT 5 8 ol
TUF GATITT & T610 B9 g97ue B B9 ¥g § 1 UEN @ YRT 9T AT A it @t
BY H9T "og s Hg

3Tt afr wemTeT Wrerar : sisne AETew, weh o o R ¥ e o wema a i
Afee graferd ww € 15 ey aeft O o et @1 1w Sl e &1 e feerd
T o oifsd, 9 o o f wueer 7€ § | 7 sy fedt o e 9
B O W 59 e B et on w8 § SR T oe e ot @ e 3 iy
o5 T = T Sueren e femn oy, Rirend e e el faer 2 o B

of i P g oresy weted, ¥ Y Qe AT T dwT B dear @ ww
YT BT T A ‘

At Sl srenTeT <HeTer - Sremat W, e e wr H off T G, ug o e
afmrmnmvﬁwr@rwa’rlﬁmaiwwe#’r%f%ﬁﬁw?ﬁbmﬁ
e A e (faen

ot Al e g : oree weTey, et T 1 497 90 g S ur e &
T B AT WY qgr%lémmwﬁrﬁw%ﬂﬁmmrw&wr%umw
ST}

At Pver e © orn e, WO el ¥ orevvRa e A el
TR 3 o w ey el g o JEmrEt o 5 frd v S o Tee e
g o5 fredr v vt # wftann ¥ siew fafrem ghaae o i o e R
AT ¥ A g wOiEe B o § e el wmen S wpfor ofter € wm
TTEN + VYR o guwe W

ot qegar: & i srfvm WL e fe od ofeh it fhe o wr

Smt. Sumita Singh : | was reading because the answer was given by him.

Mr. Speaker : Shri Abhey Singh Chautala may ask any question. if he is
here otherwise this is the last question.

sl it e : st wiea, weel 9% AT gt o Ricelsct
Y grgete e w @ g, 2y uy fad F g &1 el d mill wen @ s
T ¥ T Yl wEl e o § R S guer ol € o A e ey
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(el e Ry

1o o anft ¥ suieT 3 gl W e 3w v e F 2iE few Ay
TIE O S QR TRt Far ved € we ol ¢ ond of vedds % e
«E T F HRY N W e e wors w1 x€ ¥ Y aen A om
eTRT W § TEI HR 42T few o Ay O v Ao w9 el s
FE e TS SR § e wOW 8T W @9t SuE Ue Wi ey 9w d
YT A w5 | g ofenar wefter vftm 9 o aw Yo wrer & 1F ww i 3 da
& st TaE Mww . o femdie § s quesy B o sad
TG Y B S T B Ui ey wetey, vwk wy & F Ty O
S T e T fF A 2005 @ SaR o oF ey YSiee wefre @y T
F R 9¥ 2005 W gEe ToW F ad e wofre @i m S dr s @
TREN] IR £ 9 e A wpw e o e § oo o 7 &

i s fE oot W, owedly wewn 7 9w ) weR el s
HErHT ! w1 srearg e €| frodh sl avem 3 o gemey ards wid e
TEA & T Y 24 et A WAy pE Rt ¥ e €1 TE & e gt g
FAFHT M ¥ g g & v g F T adlel 9 e ame F sl weraw
R 1T | gwan wmar €1 102 Suve graae e § s 535 de wedifi
TEE S f W e T § | R A wve wEl € oo vedidem vE Y W
feefiadt Wfaw g 57 w9 & T T 1) alfe whe S sueer w¥d o5 Swev o
e . o yw TRei AR ey @il o e Tl aree 1 58 va
vl foren offt W fefiem Siftues o geETrT o oger @ 08 &) fise st
T T | W T ey ¥ kA qene B § v v e e feen
siie e # I A F e XA oy fy gt el it I A g fer
& e wiltve il T ot @t o) e o W W it OF 4 8 ug
T QGRyeh Y e @ T § 90E @ oy wndw T A 3 oi e
T TR WHN 4 T | §0E o 8 R0 ¥ gies % e o e
Fema o | 3ad R weswn £ e frer srmare F w were 2t ergeen g
& ol et oy e ward Ao e &1 el aw Mueady, o aw el woe
Tad A F A o wew T TE Ow Aeie Eerer et & oart F wenitg
R Yt & A O wE v TWe UERa e F I9F e we § dfe e of of
TP T N T T e & oY F e vl S me e we T
Wi TRET W 9 6 9% U RS @ A & 1 ugs Rk Teae § diehang.
TIEa® B Uo TSN N Idme Frer SIET o1 SO A1 geum v A i adle
FI G 7§ U@ HaW A @] W, gO e F 'my wei § e ddeww
Fre Wel & W g a1 an g § e afiie 1w w8 AN
AT YIS # BET AT AEIH W T W SNl au e S g
e <t % wEv ¥ Wi W 187 &1 59 UON WUeN 9 avE ¥ 17 dged o §
3 ard e Wy F e g A wrefes & T ¥ F e € e &
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o wt & T f ot et et e wge v wTaET s A @ R il v
g wall Ydper wrafrw # ogee omi afw w0y udy ¥ ey @y o )
sttt gftva B - efiey 9T, 99 2001 ¥ UEE Re HETEE HIEW WUEN
IR
ofl eper Five wverer  wlia weigw, i oft w2 a1 2008 & 99T = BT
w7 ¥ | e INHR AT g @ 9% @, # e 2005 ) arg el F

v g i W w, # it wae ) e 3 € T a9 2001 9
gge o ik Teaw ® 2 v St ey g o) (¥iN 9 e

oft sy fre werer ;. gimn S, o9 2005 W TER @ Tea €1 A B AL
HEIHAT S ST0h! BT 78 gy ) v o

sl gfra e - stemer meew, Al waey g wfwr e 9 e e
A ww 1 (e

o arv e el » o+ ¢

“Mr. Speaker : Nothing is to be recorded (Interrutpion) ®f= #79 W &3
SE | AT frare & o el o ety wen B S o W Wew Uga oY
(fae) Nothing is to be recroded. (Interruption) Take this out this is not 2 matter of
recrod. (Interruption)

7% & ¥ i aen wew g wee & W @ Ae # fead aew
FI AT TE B7 SN B URH oA 1 B el T & At ¥ wn oww g g1 oy
Y STy What can 1 do (Noise & Interruption) [ know, U¥RY W 91405 wewl
Y s Ay waw s wifre @ i B s T

ot e eme ATaREe @ M WElwd, AT e & wfe aded
AT # T e TEt € ofiT Swe AT o ¥ET ¥ &l anne ware wdl an 4wy
£ SOl SERT TR Qe @ e § | =T 9% 2005 % WE 6 A of ur e
TE B A GO AT T R o TR @1 W g TR T A e BN E
Afger wew & WG 5 TNE gSiave Hhe B wE ¥

Mr. Speaker : Scraped it, (1% T8 =7F9)
Y e Tl s wEEy oo
Mr. Speaker : Pleage no comments. Nothing is to be recorded.

ot sty fire et : oremst WEiRE, T SRA! SF[C S W WY EROVE
HRGER ATl

IR W AR e T e e
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Mr. Speaker : This is an un-parliamentary word. You cannot use this
word. (Noise & Interruption) Mr. Abhey Singh Chautala do you want this House
to go on or not ? Please resume your seat. (Noise & Interruption) I do not allow
you. Please resume your seat.

Y 1T e Hieen ¢ ieuE wiaw, Ay el B @ A i Y sy
Y E A gET R Sy ¥ et & o ) Y fow e A ¥ Ry we
2 o &) s I BTN gt BT atier T ¥ (9 O oar) e weea
AT ETIH F WHCHEAT § SR SIS $ET e ARy | wst | siye sy el ¥

ot sremer : w # g T S < i feel wiEen Wy ¥ Wi 9 d@em o
TH B 7

ot oy yentey sleTe : oA TEIEY, BN AtEenel H weAary wed
| ot oy« amq AEwst @1 W T wR, eravares ol Sy @
obnoxiously 4rer ereety ava Wil &

AR it BT Weren : e HElEd, § I BT QU e B ¥

oft sremer : WE AT W MO Y IS waw] B wad | vE aE T 7 96wy
FEE | # T e e § R AR uee 8 39 Wy @ 4% & Ry (i
Td T WL B AT TR B AT BEA F S O T IR ForaE ST
g ¥ T Ay S &

ot s sreprer <liaTen : SreAs ey, ST R Svey ) Sy ¥ R @
fear & ot e # PR g wae S AT W0 o &1 (30 0 ) weas
HEIEE, Wt wew o ey o dyer of off o o fred & ST G Sifee o
o g Aot & fong eree e A SR A9 # S 1w e R @k
WEET)

ot aeamer: st s P ieren S % aterr o Rear 9 Te S AR F 9w
T H] AT SweE A ‘

=it 3T wester wierern : el AEieT, o9 AT Rt dve @ Ao T
et @Y 297 & 91 gy Syt fim F w0t @ 5 9 ¥ (e v @)

it aremr : W= e off Y s e 1 | weT ol i F dves Y =
Sy off, 3 aroel wrEHiE qEel | (@R ud )

sit siter BT HieTET : AR W, TR ) Al wee) gl &
. At arepr : 3T ol vt oot e & S A o wifow wy el & o
TG T 2

Rt it wgprer diveren : s WEGY, ¥ WEh @ sl 5w o)
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Mr. Speaker : No no, all women should be respected, 37T & 3T 7ot
el ud

it sy g dieTer: areer et et vy F o v 9 R e o R
59 99 W g 99 & W9 H weE A | garedt o frdy e & v dieee s fam
s | Seer & Reifes arer ween e £ B e avg & s gl § ffvr
ageft wit 18t § o gl swg W e o aw wiferr ardery Ay o Ay €1 o
fonie avar B e o S wg <@ 2, ogw o Dardl 72 v, T I 9g w
7. 2heEfes v, §, o @), @ ot gz @ ) = v g gal | T e
F A At g T E T W 9% TE ¥ 9% heied N W 9% T8 6 §EE
WIHHY T AT ST € PO W qaigdl £ w0 Wil W (e W B e €1
et sy ot foam s & T =il 3 Sui & forg < ot § St 3 s wefde
# fredt ¥ ofit 7= 90! SEIEET A9 & WU E oF 9 B B °8 §1 9% samat
W BT B B GO JHUH ST AT € 8 g 79 @ ugi a¢ 2§
@ A TR SEEdl a7 W A # £ 9w, enew oY heriae | ¥ O A
wivh o £ 59 W 59 wwE ¥ oY U WY S S (v e ou aey
Fevedt sty b dr & g o e el el fRreee o W F g 8

I A fhy e wEIST, fireses § U ¥ 989 Ue Rew o g
¥ ofe @ garg @i ¥ G0 wE E F @ SR Wi ¥ e s wew
R | T wyest g P o e & uh et e any gens Hal 8

oft atemer 9t o, S gar vy & i wreex ) Ay & iR EE R
Al G T avE w gurdal s A

e T aveer gy, wo e o w o A9 | SET S e Oie 9
warE & fags el F weelry g § R fear & T i 9 e & g gy
T ¥ WHR B O ¥ INUEG oNF W T g B @l off 98 & | §9 9EY
W ¥ gl B, BN Y qEE & e armare § g T iR e
B @Y E

it apezret ; 3T O, STUE faaT @ ONE © @ ggar wd) ot § m e @
%W#Hﬁ?ﬁﬂﬂﬁﬁﬁ@ﬁ@ﬁﬁ@?ﬁ?ﬁl

via g Fe ;. o wEISY, 39 ovE @ fesgd Wit Adied wr @t <
g% & 1o ST & u6i & 471 59 e 9 SEnd fHE W 7w wr |
ot sty « Wt o, g wTer e W ot 3w A ¥ womd § way
TaT | gy Ay Y gardut o Py, wive, Badle afy e e wliw
o firens oy o9 o <t o |l den g e wg
. < A i e wEty, S A st ¥ wert @ 0w 0@ € T
wHIY g e R A wge vy Ve ¥ € o) 9ga O g @t A off fean g
it ety ey v 9| gl et aga A gEE @1 wer ot R g
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Shri Randeep Singhk Surjewala : Speaker 3ir, just to supplement what the
Hon'ble Health Minister has said, What the Member has raised is valid. We are
congerned. it SO BYATT S 90T aredl &1 0% «f form | gRdF arfafas -
#1= Tamsat ofT oft € e 991 % =0 o TR few I ¥ @R 9= ot afe
wigrey de, e e @ & gavgat A @ My wahr vy § 1 wew g e
o T 9 ¥ fafg & Wi &1 3 freges g €| TR ¥ connt e F
firefireem & fe B dR T ST < o waet | 4fy B Tiew wR I v @
TATSA T BT S U G § A WE ARy ¢ B S § N gas s
W1 g §1 30 YE e A g € e §W AN # wen ¢ff e ¥ ffe €
Government is concerned. I can assure the Member and the House that we will
take further strict action/issue necessary insiructions to make sure that any chemist
found in indulging sale to minors or Lo any children without preseription of these
druges will be prosecuted criminally as also penal action will be taken against
hitn.

forare 121 ¥ anedts uvam

Mr. Speaker : Now, I will call upon the Parliamentary Affairs Minister to
move the motion under Rule 121,

Irrdustries Minister (Shri Randeep Singh Surjewala) : Sir, | beg to move—

That the provisions of Ruoles 231, 233, 235 and 270 of the Rules and
Procedure and Conduct of Business in the Haryana Legislative
Assembly in-so-far as they relate to the constitution of the :—

)y Committee on Public Accounts;
(il) Conmunittee on Estimates,
(iii) Committee on Public Undertakings; and

(iv) Committee on the Welfare of Scheduled Castes, Schedulad Tribes
& Backward Classes,

for the year 2012-2013 be suspended.
Sir, I also beg to move—

That this Iouse authorizes the Spr:&kcr', Haryana Vidhan Sabha to
nominate the Members of the aforesaid Commitiees for the year
2012.2013, keeping in view the proportionate strength of various
parties/groups in the House.

Mr. Speaker : Maotion roved—

That the provistons of Rules 231, 233, 235 and 270 of the Rules and
Procedure and Conduct of Business in the Haryana Legislative
Assembly in-so-far as they relate to the Constitution of the tee

(i) Committee on Public Accounts;
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(i) Committes on Hstimates,
(i) Cormmittee on Public Undertakings; and
{iv) Committee on the Welfare of Scheduled Castes, Scheduled Tribes
& Backward Classes,
for the year 2012.2013 be suspended.
And

That this House authorizes the Speaker, Haryana Vidhan Szbha to
nominate the Members of the aforesaid Committees for the year 2012-
2013, keeping in view the proportionate strengih of various parties/
groups in the House.

oft i wETer Here | ol RERW, B OB W ¥ uewd £ 0 wmer
sty #ff & el qErh ovey off w8t T ) g F U ey s s i el
FHIR Vet ¥ fewm o Aaw ag I T W o gve W S wp fay om
T2 O T R s | st Ao 9, oo Wenw W & ¢ ¢+ Haw o oy § R
FAE & T A Ao g P sl gy fve wdE ¥ fog ot T8 TEw giew
aTenel REIGd, ST ey & M ww el el & T O € 9 oY Rraw Rt
T B G FHS] T TERy g |

Shri Randeep Singh Surjewata ; Speaker Sir, can I just say one thing
since an issue was raised?

Mr. Speaker : By whom?

Shri Randeep Singh Surjewala : By the Leader of the Opposition Sir.
TR PR ¥ T 79 wrw & wd S v sredt €| S ae e e doat
T T W EE ) P Raw T Fam wl aed flur e g e
THE AR QT o @ aREar ¥ AT e aeifd Custodian of the
House ‘Speaker’ ! £ 373 7% T & %3 Ima7 I-aod) § o frard & gwy
o foray wrd |

Mr. Speaker : O.K. struck off.

o7t arrster fe it . e W=, g =% U O @1 o agiaE T W R o
o grad 7 drert s Al gk pew e et @ R o eeTs WY e F
{am very sorry to say. (Noise & Inetrruption)

Mr, Speaker : Question is—

That the provisions of Rules 231, 233, 235 and 270 of the Rules and
Procedure and Conduct of Business in the Haryana Legislative
Assembly in-so-far as they relate to the Constitution of the :\—

(i)  Committee on Public Accounts;

- A ¥ AT frped «ndf e
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(1}  Committee on Estimates:
{(iii) Commitiee on Public Undertakings: and

(1vy Committce on the Welfare of Scheduled Castes, Scheduled Tribes
& Baclward Classes,

for the year 2012-2013 be suspended.
And

That this House authorizes the Speaker, Haryana Vidhan Sabha to
nominate the Members of the aforesaid Committees for the year 2012-
2013, keeping in view the proportionate strength of various parties/
groups i the House.

{The motion was carried.)
IRRITEr & sifrer ov a4t

Mr. Speaker : Hon’ble Members, now the discussion on Governor’s
Address will take place. Shri Venod Kumar, M A may move his motion please.

aft aftw warer e wfiewy wy, s yefresr 4 o v F aragd weH
=Edl € fF T TETET T FEEY ¥ AT O Ry I R W W 8
RT AR e & i a0 ST B H R W Gaw 6t drert % v sers
H |

Mr. Speaker : O K. Sugpestion noted.

Y 3ive weprer devar : TET Y, T e BHRY wew § oW g &
e S Bl il ww € w de F R e w9

Mr. Speaker : No, this is not acceptable that FTT&T T ¥ = A9 3%
FH #] I oone o6 | T AT avw o ik A b gt # fads gt o @t
drat B fwy ey w9 U BE oG el B

oft oty wasrer derer : wfiwv v, gy gl wewl ¥ ary W S gemies
U HEISY & Sy e adt g o Jvd el ¥ el 2189 B |9 GYe
wEl Bt

Mr. Speaker : O.K., You send me your suggestions.

=ft v yemrer e e § O, 7 oA

aft arPrer faor . wfiee Gy, Gy oY offar A 89 oo aroe wifer SEve
ﬁ‘mwﬁﬂrwﬁwmﬁmﬁwg"ﬁﬂaﬂﬁrmmﬁﬁwﬁm#ﬁwﬁmm
fer g F § 33 &1 rver st Wier & U A gferd & Afrw mgm &k 0 of s
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Mr. Speaker : Mr. Vij, your Calling Attention Motion regarding agreement
between HSIDC and Reliance has been disallowed and Calling Attention Motion
regarding salaries of Police personnel has been sent to the Government for
comments. Let the comments come.

sft arfrer foror s wflene W, A9 &1 @i 3eg ¥ el snod Rde Rl (ass
TG U age W A IE B

Mr. Speaker ; Alright. Please resume your seat.

$hri Venod Kumar Sharma (Ambala City) : Hon ble Speaker Sir, [beg
o move—

“That the Members of the Haryana Vidhar Sabha assernbled in this
Session are deeply grateful to the Governor for the Address which he
has been pleased to deliver to the House on the 23rd February, 2012
a2 00 P M

Hon'ble Speaker Sir, the Address of the Governor which was presented w
this august House on 23rd is a reflection of the Government’s will to take this
State forward. Tf we go through this Address carefully, we will come across that
all fields of life, this present Government has in Jast 7 years ime done wonders,

Speaker Sir, economic growth of the State has been 9.6% in Gross State
Domestic Product during the year 2010-2011 which is the highest amongst
States in the country. The average growth rate of industrial production has been
7.9% during the year 2010-11 as per the index of industrial production and the
pet capita income of Haryana is expected to be Rs, 1,09,227, The rank of Haryana
in per capita income is the second highest amongst States of the country after
Goa. These three figures itself gives a reflection that all Haryana has been
progressing during the last seven years, If, I am not wrong prior to 2005, these
achievements were not there, Haryana was not ranking amongst the first two
States as per the per capita income. It is a commendable job, Sir these
achigvements are a Jlandmark. No other State in the counry has progressed as
rapidly as Haryana has done in the last seven years. The Congress Government
under the Chief Ministership of Ch. Bhupinder Singh Hooda brought the State
as No. 1, in many fields, ft was in shambles prior to year 2005, prior to this
Government had taken over reins of Haryana during 1999 to 2003 the State has
witnessed a rampant deterioration in law and order situation, deterioration in
ecaonomic growth. The traders were subjected to harassment. No jobs were created.
Bducation system had crumbled. The State was being run as a personal field of
the family. Sir, in the year 20035, when the Congress Government under
{eadership of Shri Bhupinder Singh Hooda took place it was the will of the
people which was reflected, the people has decided that they want to have clean
Government which is in favour of the people of the State. That had been the
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reason due to the previous Government was ousted and only nine people were
elected from that party and the Congress came in thumping majority and assumed
the power in the State. Sir, I would like to say that only for the sake of criticizing
Jjust, with the bronchial nature approach, some people wha are even not Members
of the House, thase who were earlier Members of this House have given statement
In the press saying that wrong figures were fed to the Hon'ble Governor. Distorted
version wag given to the Governor and this Address of the Governor is not a true
picture and true picture has not been presented in this Address. T would not
comment on the member who is not present in the House, [ understand that 2

" person who cannot defend within the House his name shall not be taken,
I should not say anything much more than that, At the same time, I would like 10
say that this document which is represented by the Hon'ble Governor of the
State and [ have no doubt that all the facts which have been mentioned in this
document are the facts. They are not illusionary. They are not being given
without any zuthentication. They are the real facts. These are the achievements
of the Government which we have achieved in the previous years. Sir, I would
only like to say 50 since [ have moved a resolution saying that the august House
is grateful to the Governor. I have only discussed some other parts of the Address
like a5 T have said economic growth. Same way few years back when this
Government has assumed charge the situation it this state was very grave. The
power situation was, it looked tike as Haryana will never be able to have power,
The farmers were looking for it, the traders were looking for it. The Industrialists
were not having sufficient power for their units and in fact, we had only capacity
of 1348 M.W. of power which was being generated in Haryana. At that time, a
question was raised that how can we become self-sufficient in power? During the
seven years time, [ have seen that the Government kad to buy power at very-very
high rates during the sowing seasons so that the farmers do not suffer, Today, 1
feel proud that we have achieved the generation of almost 4300 MW, of power
which is almost three times more than that what it was carlier there. Speaker Sir,
Tcan sy that within a span of seven years time, no Government in Haryana other
than Congress or may be anywhere else would have achieved this feat, taking
generation of power three timas more than what it was seven years earlier. 1 will
commend the efforts of the Government and as all my friends who are sitting
here, may be from opposition also must commend the efforts of the Government
because this was a need of the hour. And some doubts were also being raised at
that titne when these projects were being implemented. Fow of my friends had
raised few doubts by saying that these projects will not be completed. These
projects have been completed and we have achieved the target. By 2012-13 may
be within a year’s time, we are hopeful that Haryana will be self-sufficient as far
as power is concerned or may be we will be surplus State in Power which is an
achievement in itgelf.

Irrigation: Speaker Sir, various measures have been taken by the
Ciovernment for irrigation. I know that this is the backbone of our rural areas and
many schemes have been promoted. But at few times it has been observed that
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some of my friends have been trying to scuitle the efforts of the Government to
bring more water to more areas. Speaker Sir, I will humbly say that it is the right
of every citizen of Haryana to have water for cultivation, If someone gets up and
says that a particular area is being iznored and for a particular area the water hay
been taken. 1 think there is something behind that issue. There is no such issue,
all areag are subjectively taken, all areas must be fed by water and everyane
within Harvana has the right to have water so that he can also have his land
properly irrigated.

Speaker Sir, 1 think few days back the Government has increased the
minimuem wages per day for the labourers which is the highest in the country,
That itself shows that how much the Government i3 concerned for the wellare of
the labourers of this State. It may be a farm labourer, it may be an industrial
labourer, All labourers will be getting more money in compare to any other State
in the country.

Education : Speaker Sir, Education system has been strengthened at all
levels. With regard to the recruttment of teachers, this is for the first time that the
Professors and Assistant Profesgory in that quantity have been recruited angd
further efforts are being made. Wherever there is a need for teachers to go to the
schools in rural areas: May a time it is observed that teachers are either not
sufficient in strength in a particular school or their skills are not sufficient for
those areas. Sir, keeping this in view, the Haryana Government has decided w
recruit thousands of teachers in future so that number of teachers can be posted
in rural schools so that the students of there do not suffer for the want of the
sirength of the teacher in a particular school. Sir, doing 5o, while reeruiting the
teachers, the Government has also made arrangements to have further educational
units and universitie in the State. .

The Rajiv Gandhi Educationat City iz an example in itself. The Rajiv
Gandhi Educational City at Sonepat will have a world class university. In all
fields of education will come to start their courses at Sonepat. Speaker Sir, 1
would like to give some figures about this. The Rajiv Gandhi Educational City
in Sonepat i1s going to be unique state of the art facility in the field of higher
learning amongst the prominently institutes which are devoted o professional
education ie. the State Institute of Fashion and Design, the State Institute of
Film and Television, the State Institute of Fine Artg, the State Institute of Plastic
Engineering and Technology, Indian Institute of Management, Defence
University and Cen(ral {Tniversity. There are number of private universities and
professional institutes which are helping in promotion of the higher education
in the State. This is a very well thought of strategy. A kinds of education in all
spheres in all fields will be available at one place and the universities within the
country and the universities from other countries will also be established there
and education will at a larger seale help the people and students of cur State to
go further in their siudies.

Speaker Sir, Haryana in the past has emerged as a State which produces
maximum number of sportsmen. Not only in number but they excel in quality
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they are whether it is wrestling whether it is boxing, whether it is Olympics.
whether it is Astan Garnes or Commonwealth Games. Haryana shared in gold
medals, Haryana shared in silver medals 2s well as compared to the population
with the country, many many time more than it ratio to the population with the
other States of the country. This had never happened earlier. Sportsperson of
Haryana have been encouraged by the Government. The Government has given
them posts. Some of them made Deputy Superintendent of Police. Sotne of them
recruited directly. This has encouraged them to adapt sports as their career also.
NMaw, the parents also do not feel bad when the children 2o out and adapt sports
as their career. It has been observed that Haryana wrestlers arc the best wrestlers
and we constitite almeast more than 70% other medals which were earned by the
wrestlers in the Commonwealth Games. Sir, promoting sports hag been the
primary task of the Government. The Govermment has taken it on priority' that
the sports will be promoted and [ think T must commend the Government on this
issue that sports has been taken very seriously and it has brought 4 good name to
the State of Haryana,

Speaker Sir, Industries is very important factor in the progress of the
State. Industrialisation in a State always brings revenue as well as creates jobs
for the people within the State. In the past 7 years, 59000 crores have been
invested till now afrer 2003, 13000 crores foreign direct investment has been
invested in Harvana out of which 9,629 crores have investad after 2005 which
means 75% of the foreign investment in Haryana has come only after 2005 when
this Govertiment has taken over. Sir, there was quite a bit of guestions raised
when there was a Special Economic Zone policy which was formulated by the
Government of Haryana and specific issues were rajsed. Some land which was
acquired by the HSIYDC in Gurgaon was given to one of the industrial houses on
a promise that a SEZ within the span of 25,000 acres will be established over
thers. Sir, there was the hue and ery. Many people raised questions but without
zoing into the intricacy. the HSITDC had taken cquity into that company which
would have converted into lacs and crores of rupees for the State. Sir, now I am
only mentioning this subject because I have read in the newspapers and a question
was also ratsed. I we go through the record and see that since that time il today,
at many times my friends said that it is a wrong decision. This particular land was
acquired by the Government as far as my koowledge goes, the notice for the
acquisition was given prior to 2005 not after 2009 for this land. It was raised that
this land was acquired for a particular industrial purpose and why this land has
been given for the SEZ. T would like 10 clear that SEZ also an industrial activity
where all the products which are made over there, will have some concessions
from the Central Government. Those products can be sold outside the country
which can be exported and all expott concessions which are given by the
Government will be available 1o them. But those jobs which will be created over
there will be more beneficial for the State itself. The State would have earned a
lot of money out of it. Because of the agitations probably or because of the
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misguided factors there was a problem in acquisition of the land by the people
wha wanted to set up the SEZ and as has been propagated, it is not true,
Governtnent has not gone to take the lands of those people but the Government
has formulated a policy for acquisition of land which is the best in the country.
The acquisition policy of this Government has been always quoted in other
States, emulated by other States. Many other States have emulated this policy
and this policy is that when you acquired a land you will give a plot for the
residence or for the industry to the person whose land has been acquired. A
minimum flogr rate which is much higher than what educed to be earhier was
fixed by the Government, The Government also ensured that for next 30 or 33
years time there will be anouity on that land which will keep on increasing after
every 10 years,

At sy R aif . wwt o), o7 99 3wy ¥ ofR 9F 99 59 WA A iR W
SO e ¥ o 9 qE 9 oS feeet o wen € ot 9 wweet @ fdre
FA WE IAH ATS] GEF FAH A AT WG

ot e g wmf Wi o), uy ufy el B 3 gifordt g
HOBN T ang § 0 ol oA # ey v o oy gy difeni o fsgen i wee
areeft MRy wredt srelt & ave ey ave age < wiE A g fifty B ogEer f R
afle wd wirell ¥ g Ay enpare & et Ay off T £

Speaker Sir, I am 1o say that whenever I see that there 15 a loss o the
exchequer of the State or when I see that thousands and lacs of boys who have
put unemployed by un-industrialization of the State. They have been deprived
of it. It really pains me. I think the people at large must be thinking in the same
manner. I have just read it in the newspaper that the complete project is not
being taken up. The objection is raised by the opposition members earlier because
of that size of the project is shrinking. But I must inform the House that land
which way traded for getting some aquity into the company that land by efforis
of the Chief Minister when it came to the knowledge of the Chief Minister that
they may not be putting 25 thousand acres of SEZ over there. Hon'ble Chief
Minister made it 2 point that fand of Haryana will have to be reported to Harvana
and he made it sure that the company gives in writing that land which was given
to them will be given back to the State and the State can use it as it wanis to use
it. Speaker Sir, as T have said that I had read it in the newspaper that offer has
been made and the Government will take a decision. Speaker Sir, the same
manner T would like to say that since T am interested for the industrialization of
the State. Few years back Ambala which is a backward District was also awarded
one IMT {Indastrial Modern Town). I do ttot know for what reasons there was a
opposition. Point was that the land of the farmers should not be sequired. Speaker
Sir, I have one poiat to make that the land of the farmers should not be acquired
for the purposes other than the public interests, If industrialization of the State is
not a public interest then what is the public interest? [ would also like to say that
the fand of the farmers while being acguired the farmers should be very
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adequately paid. It is not the question that we want o acquire tand at throush
away prices. T am an advocate for that we must pay the price which is at least
close to the market price for land of the farmers. Why should a farmer suffer? If
wa want o have some areas brought down for the public interest then we should
be prepare to give farmers what are their due. Other than that the policy which
has been envisaged by the Government also provides other concessions like
Jjobs, 30 years annuity and also provides a plot. But at the same time it should be
the prerogative and it has been the efforts of the Government earlier also to fix a
floor price and a floor price i3 not that fixed for once. As per the time passes, as
the index of the inflation goes floor price can be fixed again. So, Speaker Sir, I
am just saying that why cannot be putting any IMT over there. What are we
going to lose? We are going 0 lose an apportunity which has come to us after
many-many years, There has been no industrialization in distriets like Ambata,
Yaruna Magar, Kurukshetra for the last 40-45 years and we do not have any
IMT. I am sure that we will be losing jobs for at least one lae of peaple who could
have been provided jobs over there. S0, I am only going to appeal to the people
who unnecessarily come out and oppose setting up of industrial units & industrial
estates without knowing what effect it is going to have on the general public
particalarly in above said these districts. The young people of these districts
without knowing if they do it, 7 would appeal that they should digest and no
narrow parochial approach should be raken while considering the
industrialization of the State.

Speaker Sir, [ have already spoken about the aequisition of land poliey.
It is almost known to everybody that the present Government of Congress under
the Jeadership of Shri Bhupinder Singh Hooda has kept his promises. What we
promised we did. We still endeavor to do much more we have a long-long distance
to cover. But I am assure that with the resolve of the Chief Minister and the
Government a firm resolve which they are presumed today we will achieve our
targets. We assured that public has supported us in 2009 because of the policies
which were started into 2005 by this Government. People of this State brought
us back and public will appreciate what this Government has done. Thank You,
Speaker Sir.
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Mr. Speaker : Every Member get an opportunity to speak. ®13 07 W5
4393 YT TET TN | No sitting commentaries please,
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Mr. Speaker : No sitting commentaries please.
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Mr. Speaker ! Nao sitting commentaries please.
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Mr. Deputy Speaker : Motion moved—
That an address be presented to the Governor in the following terms:—

“That the Members of the Haryana Vidhan Sabhz assembled in this
Session are deeply greatful to the Governor for the Address which
he has been pleased to deliver to the House on 23rd February, 2012
at 2.00 P.MT
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argr o | dieren wed @ wesn ¥ oany pad vel ¥ fFEE W o see
ST TET AT AT gan B et ani ¥ g e e 1 e @ vae @
fewers o ferg ol fivarr €F wft | srg fzerht 521 &1 R Foeares <@ o | (fren

st sfrer reser Htava - aremer weT, F e S fr af g o @ Wige
ity ifET g < AT ot i WY EeEw Tl Y e o |

ofY aremrer : S g vy WiTe O fE € 16 o o g o wET wdia)
CIRICEETIECIE RS

e ey wliy (off enfdir e« e vy, Ry @i e s=T 81
E e ¥ ¥ 2002-03 F Iren w1 2 270 W 1l ey & arqury o1 | 99 v
T s 4ol @Y off e o T &1 wenen sy we v ¥ Re R e
ARTY =7 4T 505 T TR fee oF e § @ anear § 7 Rered framn om |

sft S eTeT HSTR : SR MR Y, o wHel O% ol g 99 i wewd ¥ i
Teu frufeor ey WRER A £ gan A e o v e

st aremar ; Yo FaifT amwr o wdl fRy e

£ft siter ety DYETe - orE Ay, T B BN T SH WHY YT TE]
e o | T e o, W oty @ & Wi o, wEl W ool frar AT T A
o of WO T Ve Te o wdle | R e 505 B uf (e & e
% v | wiemd TEET, 7 Rers ¥ ark ¥ off Ter wE 1 F R o wen F e 4
3 g of) R Frepermree 9 WoRe ¥ | T ot gt A § | o et Rad
ST fam <

i Haft (st worefha g QRStaTen) © STTeT TSy, FRT Wi #in AEN T
&1 # el argafe W Ty Rme & a6 % o A few Wl F 9w
¥ BRSO e o we el § T 9F e ¥ §, A R ¥ a8 9w
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T & 81, 5.5 wud ot ggrerdt g (et o 9UET ged oY, 9% He 9 WoN
e ol e & 9edT | e off, 5% ue oft dieren iy § el gy w5l pa e
4wy aroe o g | ety s i i ¥ Ager arelt gty aven e
wE weHTER T o @ e T el W wEes wHeh gen # aiadt o
TH AT FETH v &y # Tmew v 7

o1 A e Hterar : sy BEte, W ¥ R wiiT amE AR #2 W e o)
G it e SR H el ey agd s g 5 uw B arst W Sl
&1 Ed =Ey § & e woag wmrm T

ot areaer - AT el ¥ aRTg T oeT offe fr el S 2
T Ao B TE AR SR ¥ ATIeT P BE Wie offe airdy Yegedh §
FETEY ST Iw] Are iy

At st wester wterar : wensr wadvery, Y w1 Tt e wET ¥ vy & 2
e FY 1 E 30 = fewm @Y Eem ¥ wwls gt A o D18 S @ ey
el 21 gl Wl gu wm wee # AE & ofes wd onfie ¥ T O 9w gm w@
B 1 & T Reedt of won A et € 9 2 Ty e ey wwe € 6 ¥ R @ age
ael Teedt 1w v A o ot T w9 @ gy o sfrg @ A4S % ouEy |
oW & | FEEE O ¥ 310 @ & 5 WEt w7 udy W e gA e we e
o, AT A M1 98t 99¥ wow § We #5981 W & wif a5l w W vy F
AR AR T B A B L ,

St wordia g wedmren . s qeey, wEEE, ST T e din ardy,
Taer @ a7 g WY W TR (R W T ¥ gt w9 A @t seifeeee
TN WA HA oot T i o & e ot feedt a5 wew T W R
AE WEIST, T YRS W " A A AT B, YA & e o S 9a
WY EYEN T THY WL e 1w ot o & | TEfE dhers o g v o v
T A PE TS A U oo S H T FAET T e g anre Beel S frm A
BT WA F wy A wvew 3 e ¥R 1l iy o gsie e @ e
AN Ter A 3 ol

o 3 U dieTAT : STy WEIEE, O §6 WAg we TV oIS any &) 8
TET T BT VRT &

=} aneer : A S TE o 9 wad € % et weer ¥ wug W as) o wE
T Sh Bel ¥

A3t i gt dTTTe - S WEY, T G 39 GHT TE W STUshy e
Tl & | e e freard smim aa el ard e wrd ) o o wew @
TR a1l TET §1 G 919 @ A Rewr Wy o) s efre aife £ eew swre
s § o S9 Wy W oErE ¥ o e e 59w o ure ¥ o T
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(41 SHYET BT
TmET I AT T A R T ey G sy v R e T weA o
W G S S e et @ el & g o gl oxew Bt aw weea
p i vt 5o T e gen W

=i} aremey ; wET e AMEY O¥ ST &1F voHeETS o) © o wveny &
wgdr F)

o aiter weprer dicTer ; sfeder HETeY, T TeRwATE A 8 Ued] § e
S g & Rt § iy v A i s Ta s S er M AEn B A
= O o WaE § TW I F weindes & el €

oft aremmy - wieramiedt vios fafmey 7 foF gl e & % wr amr =n

sft afie TenTET STTeT : STRUET RIS, W 9G] dia & A9 S ge v T
T B AT R wd §1
o avener ; SrevEy Wy, o wry e wite aitw arew o eaT o Waer B

w9 gag F Heis 5 91 721 €11 House cannot be miglead W o s799 @I
fireits e < o wide affe sy Y7 By o)

o} afrer orver dierelr ; ATEI4T WEIEY, o B wEey g wy e s
& O 99 9Sw @l 99 ¥ 915 71 of 9 99 H A B emd #18 of o
& H2 § W 5 o 9 @iy ara @ erh @ 99 99 @ R o g ¥
IR F UM B T E A e O ot g A o€ a1 snene weEw, F ww
wE YT & 5 o frar # Eed wed e S B | U o o fRem @
O i & ey anfire die o wely Bt ot dornd e o vt # ofe gud
TTF 98 Aud Wy F g ey A gnd & Wy 4 aepe Bt ot Togd I w
ATTET B AW TF S O o= 99 1 i T ¥ v uw andt o Py et o A
fore fopaT o, TS5, 3 870 o WRTE &1 oft | o9 gu g . iy e 9 g
W g1 FEl v ot o I e v o T i oy o sk el v o)
BRETr w&w F a%ad we gw e g W F v 92 oW wEl
& e e 2 F @ 95a gEl g2 f5 s & Enlt 9 S % amae
ety sl wers w Tawy wem SR e & w wy oft fasfty e § 9w w5
war of fa st v g v Eore, ¥ A Oy gt wey et ot s o T
g gropaard s Sl @ 1300 uwy ol 9wt e T & (e

oft vordta e geotare : wvy SERY. 99 @i offe €Y ¥ e
dterar off % oy wy & Mgt &) gl vhe ol wlde FAM W A TR
this is the breach of privilege of the House dfeven off {Iray wod ®8 e ¢
.S, % W @ el g § Rt @ uE 39 o 9fy o o e Re
B AW 2|
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ot arapEr 3 wrg FeeifEe wele & omh & by any member, the other

member can raise a point of order.

A1t TorEiy e Teotmrar : seder Aee, s g 7 sl =) uw g
aff ft veios. Ay o FE e afes ve rerg e gt = s |

sft sy : fadt off forr offEm sy w8 fiplees & T ey wavr o
& & [ this is misleading of the House.

ot it e SeTat ; Suer wRIAY, WY SO o §F ¥ vravy 2
AT 1300 FO T W HsIDC Y gestd et o 72 4 2

=Y YUY g Geoiaret : ofE ARigd, 39 AW H e ®1 U@ BHeT a1 &
| e W ST B OPRE oY W B | EAN WeaN 7 Uk g R ol
vadodte, & forg womme g @Y a9 weene e o = e v § e g
TEHg v udGe ¥ farg venay @t €| Whosoever is guilty should be
punished by this House. I am voluntarily saying this. ¥ #fievay off @ sgar & &
e H gt g A A W € g of o & o E g wan €Y eyl (o
TH ) ' ‘ ‘

3 AW WHT WETW ; TS WREd, W ew-few @ et (@ w1
v ey Wt s T 21 F oul o € an o €1 K v ¥y iR
EGUETUEY

Al sremer . <lieTe WiEd, U@ 0TI gk RSN B BEq | g
w5 sl g wede faar & 5 SR 3 EORT Tes oW Tasds, & A
& v we o Afe 7 we v e g N oofm wodds & far
UHATE A @) 3§ 0¥ FT9W B UP el 4 o Wy

aft afvit sreprer dterar : e uEtey, ey o ot A 9 & eme ey A
Fiw a1 | gE T T wE W A € (3R u araene)

Y vorety Fig rateven ;. sy wETEy, e ywdy ety & wred we &
T g o 1 e 4 o7 TEfReTm e B wwew § gar o oy dieen
% gE AH TR @ A1 B 8 98 R ofR Wsune Wy feew

vy dSy T W weete fem oWl 9Hs E g R 0 ot iR
)

it a1t WeBTeT TYeTAr - SRS TSN, AT TRET DI AET B | 30T GEer FHE!
el | (TR od =EEmM)

At aree : rela STEE. ST R H A A, AT AN AT Y AT wre ane
AT F A H oA o % I v T § T R g o PrreiEn am wrew #
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ARG

wa WY A1 e o e F g weifE o wadt & @1 98 w9 W Wi s
BT Vo B qOHH e O o gk & A e & W gy o e D v
# #41 €, 50 O fawm Ao F At § Sfew oo ¢ fufrey oueh Rechafafd @
WY E g9 AT @ AF BT g & | (e e snoweny diere W, o e 3 9
AT A A 5w e waiE ) ¥ e dgy v @ g1 A 9
Fmaet grrel € ¥ % g dw ot it qaEste, & fr dismr wxer S wEme &
T 0 56 AW H UH Hadt war o vy g anumy e venr

oft 8ty TR heTer - o TR, TR, ¥ fve it Frofa frr T o
a8 U o TF 28wy oedly wvw afiEw weE T ol of weeen snoe
TErey, HHEl B Ty € A F A g weliww e 9 g

it sreer i ¥ Ay e w99 e

it xoredter R rotare : o e 1eT, T Rarow o fvedt offe weedt
e ¥ Ry et st e == <

oY ity e s ; seTy wevey, ¥ wefte S rEer £ T S ey Ow
Pty form o o fos @ ddre. & forw 25 Wl ity westy sl e 2if
WX 75 e wH vadoe, Wit BT g w1 e faerdt & whd | el
el O e B wrevy wel & i wee = areore F Tl o o andy wdd
& 3w arerger ¥ wite fea gen & B gw gw ol w ga dds, wnftg w3
oy goH W B F g

2ft JTeHET : T gE SO WEe W @i

A7 ot vremTer <iieTe - arem WETET, TR ¥ TEt it afee Rrotaa TRt
Freres) greeste % o€ Fs. TN SO BT oSO TR o, T weed ¥ Prard §
Fr afty wdtd & A e ] v § T e 3w e W e oy ity
T Sl ans Retey $vrlt 9w o @ 99 W | e |9 v S5 &
wiftrg @ vl 1 anft R w=t of < aar e wwen 7 g8 e a1t o ol
e SO A HSUDC @ 78 W BYBR A0 o el § oY gEd W g |
feret war 3 o Tt &6t < wof= wr.Edie, wfie v & forg wemnaw et e 8
7% e = W 95 o 18T £

Mr. Speaker : Chautala i, mover of the motion is on a paint of order.

o7} et apre vt sreay ey, TR e & A 0 AR U T
& gufere § wes ...,

it Y et HeTelr ; o AEve, § weare @ arg @ 2
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o Rrefier AT wTAT : aTere WEYY, WG WGEg F T AT AT el 9
S gver o1 | T A Rers rewarsy 2@ &, # wE o fF S WER @ W
¥ firer v BT THRRR T B SR 4 B FelserT gen o, 99 wHE 7 o
fefEaamgeEm 5 B o WY Wl B o @ wews gu = g s el &
gt oft 4 we TR F ¥ fr o ol weer o ¥ e ww S HSIDGC T
oft FRAT HSUDC B & T free FiET gy Wl g S 71 1 a8 e
ot 3l HIY TR Ug g |

oY after weprer dierer ; STy AETEE, TOEE W AvEN 5 TR 4 g9
T B o7 fF gveR % TaEE, ¥ AW v @ v ol ot o ol & R wwe
qrity o & forg fgy fomly &1 (fow) o oY ane R g Al

oft fasfta o vt o0 RS @ o # onfi o weawr g 5 wwwR
werew §9 g gty e ol off 5 wm IS o W wew o wnat Sl it et
fores et ot g T et Wl < il = R o gwt g fade e
off ¥4 wy FHEl oy (e

=ft afir wesrer ierer : sy vty B ) 99 9o off iRt & st §
alfe wa ot fae w¥T (o FEITE fral 95 09 =0 Siedl & 99 g e
el ‘ :

sft vordta férs geolarer : wuay FE1EY, TEe e & T 98 9 wRieE oY
F far 4 vud Sy, & wmelw € W RR £ 3 e o £ i el Rl
=y # (e

off v ey shverer « aeme AEEY, B W Tt wadde ¥ yadv 9 e
TREN FEal ff foF 3O TR W EEnt By sl B 4R e o) T
Tt @ e e (e fore e dhe, 3 e gy e SR 1T o i 9T @R
Tt o wiE S | (e afee s ww gRt wE T i TE o §

i wviarer Ry ; sreTe ETGY, W7 W S o § 1§ Red ¥ YA
wy E e, o el MefErT g8 o 9we 9 F warn wwa € w@dSe,
TEST i 20 WEE, 2003 # 5 ot af ST Wied <@ o R 99 e
ferormt T | e

oY arezrer - amw wE ot AV wre e G99

aft wodty R eotaen : omme wEYew, e #% ww o1 5 TeTE #
rRENe. ¥ AT e ge Fuwg A el o seder vwerwy o T oY) =
AT T w4 Wi Ay s, 2003 % e T o7 Rt el anma e gv B
aremer ARt B o O s R S, T & S fiTa ot | 98 s (e
I et o S & aur e TR BT T ol aner ¥ el 7 1 e fiw aw
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(4t Tore REE HEOIIE)

GIRRT FET 81 T8] W] B9 98 o aaE WRER F URT o o) erdandt g
CHI-A

i 3 wepTEr HieTe ; Sre HETY, SYHN AT WE O aitw o e E
AT wowe ¥ 4 fewr Ryt gt vy oE 2022 o o Ol Toe &
frarg & @il 8 ff oiiv gw witde & @ =S 0 & (e anme w9,
g wrd o &y B O 53 i 39 o 9w o T ww e § i

sft Ter P Argel : anmE WEIEE, N1 GiT A e F

#ft sreer ; wiror sy 38 ey sife & el o w §1 () o
FoAT ¥ AT T R

sf} ofter raprar el : e FEYEw, A St 2 Y T HE T A
B ey avy & W Ees wd (e

ot erder are avaed) : anemey Wy, F we v s € 1 e we olm
T EieTe o @ e off 9@ ol ol @t gareon iy feaed vl my o
eI WRIEE, I¢ AN W F ol v Ee. & e gerd el o &1 A e
St o TR IS, § S ¥ SR R wiw 9 qenaen wifdr 2 s 60 g wwd
it v Tt off sl @ 79 ot 9o & W feert e st aomd wd o)
T SHIA B qeraa w1 i fiE et S W 22 9 v 0l tee S i (e
Td SIaT)

3f} arelies AT SIS : as WEled, W=l & ¥C URI-99F UX g8 et £
(BN T EE) SAET AEiSd, RS 7 s goa o vad arg v orda ¥ o
(TN TF wEEm)

sft aremer - wfiy ang 43

sft zorefi g estaren : wnm WETED, N HUS) AR W g =g
wayy B o framdwr ol F 9N GO o s v Se, & vy feifelneT
ERTAT 7Ar 2fr ¢ ATET T WEE P aar] wem & gw g e, B Agerd off
weiry wper e B SR oAl S, W OHT 9 & BN SHE! Aled SUETid
ergHfing f wead sy IEE AEiierT 3 8 @ w § ofer o sl o
ropmr firer wd ol U 1 9ga AR &Y Pl | arae AE, wE Wl e it
# oy frarrd aive St S o oiimn & wed =5t ads g Yeedty € o
oo W O e | RS 9 Wifee B9 o woaw ¥ ar wEr ¥ e
wEET, ¥ aF o9nie & fr o died pewe ety Remtd dedt 98l
srd e v ud, F e freee smdd 9ud A Faw TOR] e v e iy i
i anrden wfee wow & gfvar & gurtemal TR & stEe Wt AT weT
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oft afi werer HYETe : lvad HETEE, o off FE SN f W i e W
arer wEET & @ e S| onlt T g ge £ o ¥ S wiE F vl |

M. Speaker : Chautala Ii, please you carry on.

ot airT werer dieren - doy AR, W TAIYE. w9 B 99
T d o, ¥ AR OT = ol srmared ¥ ver A o i e e A o S
wa.E e, ¥ T 0T e @ G o ay o Rem § i Rl gl Fu
P Ry | 77 SUA @ BN T ww w i awar & afteT e wds | e
A wdi waEt g o i Teiie e T fr we Wi W iy wnia
] 7F 3% B0 % venfa 7 e 9w Sl N & o el ¥ aga o o
qET Fotr Y 39 A ¥ am W AN Wit gafe @ o et ¥ W
ST 3 o Sraa R & i famr o e R fieelt oo W afirra @ A
ey T ¥ forg o o S iy Ay g w9 T et @ & fewr @t w e
A & 9 o | e WeETew, Woen A e & A 9 v § wfve Rt
F W A o T ot 9ue Ay F geen wmn aw o) @ (e

of spitesr fire g ey e, # faust & A 91 U A A& wiwen § i
@ ¥ aiftmrsw ¥ sl e A wgd oo @R 1 i wy T wEiwe o
T <t £ g & waw o it He aftme & e 3 et it BE
FT i  F, IF oA A & | el G ¥ W w RS @ an Y T 9
T YO BT U 2 I o1 FF TER 58wl v o v R o 3
% wir ey 1 yrermee Froef § 98 T fedlt ) o ET D T ww @ AT S
¥ o 7E @ SeE B e O O §, wrerer &9 €, Roe wed ) feit @
ot wE v wgd) B e wd) & v 1 & forr A A § ofw o Wl B
YR T 91 e ¥ fre o T few fe o oofiF @ T Ye fe o i
7 ¥E W o av vl whE o wedt | W J 7F e fFeel @ e @ gfes
fory &1 fRroey & HET e AR S R £ a1 Revry R 7w T3 A T E
w7 ) wry B TR F) ore ww € fF F S w O g1 oW g e @
gy AL IS g dEE 4 B Afefipee o B 1 w9 3ER 9
graprae ferar o B e vy OFTE @ oo i R el weht & B R Bt o
¥ oy woft wwee g o § o g Ay @ T ¥ wet AR @ § i
el wrds B &3 o i w et sfnreE T oo &) W el wee v #
= 4 ¥ AT aE wee ¥ B eifmEw o arert R ¥ ofiw wrdty 1 arem i )
e F fr o o el T § o w ey o omie it 9 e © T faul
¥ ar B of e ¥ e o @ we E
Mr, Speaker : Hon'bie Chief Minister, T would like 1o know from the
Ciovernment did you fix the floor rates?

Shri Bhupinder Singh Hoods : Yes Sir.
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Mr, Speaker : Were there any floor rates?

Shri Bhupinder Singh Hooda : Sir, floor rates werc for acquisition PUTpOSES
for the whole State. r

Mr. Speaker : Were there any floor rates before that?
Shri Bhupinder Singh Hooda : There was nor floor rate before that.
Mr. Speaker : At what rate the lands were acquired prior to that?

Shri Bhupinder Singh Hooda ; Speaker Sir, the detail T will subemit, but as
far as I know the land was acquired even at the rate 0f Rs. 60,000/~ Rs. One lac per
acre during that tenure,

Mr. Speaker : Was it Rs. one lac per acre?

Shri Bhupinder Singh Hooda : Even less than that like Rs. 60,000/- per
acta.

oft aremer : st ofl, 2003 ST 2005 § Fore R BT AR e
B 1.75 6 H 22 WY BT T UFL O¥ 05T TF ¥ 4 q5 a5 4w

it areives grere ai¥teT - WiwT TR, Ao g 2 aert ¥ F arones @¥ ot A
T I ST A A

Mr. Speaker : Arora ji, present Government came out with the policy
either collector rate or floar rate or average rate whichever is the highest, farmer
would get and with that 33 years anuity and other benefits. 39T 91 wardt o
W] FLHT 7 o €Y et

ot ez e 2T WA W, o A W wfuron o geget ot & ) =
B

A Srefier AR SNTST : WY GX, VE F T WER A1E § 99 @ wrniy
e S e 8 4 o aga [P i w8 § fF o e @ oeiet e gy
warer v faur &1 (frem

#f1 i Fre g Wi v, R ot 7 A died € e o e 9 A
- X ¥ fieRT @ew @ #0 wired & 2 What do you mean by dhindhora?

oft sl PUR arler ; s walew, # fEERT om ewee =€ wRa §
wEdl § %4 g0 919 B 959 SR T 9N o F | 98 om0 o e & R e
a0} it v SR o O OF @E & e 9w 5 e T e o ar
TH UG WG $UY A 9N 3 Uhe v e wrh o i oo uw geg ¥ 20 o
S0 T e § o) www om v o ot W et Prem | et 3w 3 ordle
&l 7E BIOW § 4 (TR U9 wEE)
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Mr. Speaker : No body should speak without my permission. Rao Sahib
please take your seat. (Interruption) Nothing is to be recorded.

Y 3 e =ieren « oy WEYT, 9% 07 O UEe ff wIY @9 o 9
FITaE WA g o 9wy v o o e g T o ww O B Ry
FLHN - OF WHH TET GeTel sy g ¥ fram ¥ e SR & gy o e
T T Swa gt & g fmnr T o1 5 EY 3w W # wwdds
TR st wn e ¥ ard 4 g9 il § UE g g ff wet el enfhl sl
WHN g g 9 T TG f TR i B ey emdm, swet @l
Srary fenT | Bt off TEE SIS, & A W P T oy Y o §ey o |

oft Tordta R qoraren ; Ay wEtew, v A e e & S we @
TARTE WY TE € | Y 9% WEE semitie w2 ol ol a9 €0 8 THe e
T &7 FeOE WEled. § WY W qF W ToAT § | WRe gwenia WiE s e §
f3 QEm T ST SN TR o W STl ¥ WIET SN PR ony iy @y @l
ey ol T SR TEE F SN F ST ff SO 81| Sife A we. ¥ de w
fapay ay &l TGS, T ATel ST P €0 (% 9% IaE ARt o | SIS T T,
S gET o€ HRAE TUCITNS BT SN I T W WeEn &
e femde & o oW vy ¥ ardewes. o) Rermea 3 fiesy
st yoefEae Trefy souR # e Pl R o) e g ¥ g
e Tir 7t o e S oft Rt wes & ey o) o gy arl § WWeR q@r | 9el
av arervdl Srgerer PP weedl ¥ e gOR ERTE w0 1 e e e & i
Tiern 5 wed gt ardeyey o Weed 98T W o 1§

oY s vreprer sieren ;| STETT WEIET, 90T AW 91 AW UEd Fal ¢ (e g9 el
¥ Rrarasg o Gl wd & By e s wwEr W vl e gen ©
o wftd uv gw ey e ofiv W O wieT ® PRE oY 3 B

sft wordie firg yestaren : srs WEIRa, AT wEa A weEe Bt g v
¥ fir = 12 o= freros & o9 &1 Remaey ofte and ver op s, & fAsemy
o wasar e 2

ot after weprer elferat ; Sy WEIRH, WS few o A gan ¥ iy ferfen
% FE] U WA R &, 7% WA o anewsr e S ¥ &t ad &)

oft Toreite e JetaTen : anae Aeiew, 4 et wwofrt frawe goue ¥ uw
Hisel ST &0 121§ | 9%, TRT B0 5o & i 3% e ¥ oy sreard e
g A dierer oft 7 W 9 T ) e m et & o figd el wsi w
S T AN S R 98 9T ang &, 98 W ey e aeedt g &

-t W wrEyRAT e fae man
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PRy o S SfET BT B Wi O g ot difiies e & T TR
48l T T Gga gw diened 59 @em o ) § o s ofw el sushiead
ST Y FONRT B! 99 @ Py R ¥ sy an vy 7, e an
VET | QY WA BT AR 98 UE Alfenfie e % ey § e ey ¥ g
=gt war fir oo e e e W we et o Reer % Sor @1 dier =07 2t
TlwaR o g & i ol S o we € | oY e e e e ¥
T & SRR ST S < qX FNATOT O oY 3 goite & @ @y e frda
A e o arry TS otrdin, aUTY TS @7 YR T, sry e da aprde
Tt 38 TRG T YErS 27

oft arverer - wiveran wnwe, st ot @7 o7 mE 2
it after weprer 2verer ; snne weey, W g N s ar w Esur o o
# W= ! Teel B e war & '

sft arearer ;w5 <% oy warEd

off s weprer e ; o wEty, 9= ot I R ® semas w R
firar & 59 St & i Nare S A &) 2wl o e v oy
TR AET A T T 8 I T a€ e arftg el ) 1 Rerowg et
o W o TR § T A1 WeN Nerdw A § O 5 vy Y g ot wy
Rl X o ¥ | A Y 9 N 22 91 O Uhe ¥ e O o freresy gt
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Mr. Speaker : You are not permitted to speak.
Sk, Anil Vij : Speaker Sir, T have a potnt of order.
Mr, Speaker : No, you do not have.

Sh. Randeep Singh Surjewala : Speaker Sir, Chautala i does not want to
continue. Let some other member speak. Many other members want to speak.
They may be given a chance.

of} arfarer forar » wevere
oY areer : 9 wiew, wg Ay, deT ar”rti-vm‘lﬁ*mﬁaﬁ Fer £ (TN
L) '
1 Siree
oft arfirer forer : arezrer wEIEE, B WS W Al ¥ oM wEW 9SS
% § o O $9 gury 2w W ¥ (O 09 s e

Mr. Speaker : Not allowed. I have called Mr, Om ﬁakash Chautala to
speak.
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A B EEY wArE] FHAE 7 87 weds R gt ¥ oiieee dw o & we
forar & £ &1 gwent e o oftv srfras o geer W o e 1 dy @ g en
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Mr. Speaker ;: Chautala Sahib, please conclude now. Please conclude i 3
minites.
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of} aftr waster e ; ager TEvey, W ANAR gWIOT Of BEAT Y WRifE W
sraees & # gE e €1
Myr. Speaker : Come out with now new dialogus.

ot 3y BT e el ; seng 9EIET, # SOe! SEA-wr Wl A Jond | T
W T TE ETEe & e s TF an Tt & fy el ot @ fiioe S
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GBI 52702 TS TUY BT HOER § AT T @ 750 TG T Fon o A
fie fovan 1 @ 500 WRTE W Hi A T o Rt & 4wl wel F arm, 59wl
foar wdr afie wel & oy o agw B b Tew fory wd v o <7 ¥ e
g7 3 s s mrﬂmwmﬁwﬁwﬂﬂw%s

Mr. Speaker : Thank you very much.
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Mr. Speaker : Chautala Sahib, thank you very much conclude pleage. 39
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Mr. Speaker : Thank you.

r ¥ AR e e S v



vy IRETH {2)143

do% @1 GHY gEHT
Mr. Speaker : [s ts the sense of the House that the time of the sitting of the
House be exteaded for four minutes.

Voice : Yes, yes,

Mr. Speaker : Ok, the time of the sitting of the House 15 extended for four
minuted. .

7V ueTd

Mr. Speaker : Hon’ble Member, now the Hon'ble Chief Minister will
make the obituary reference. '

Hon’ble Chief Minister (Shri Rhupinder Singh Hooda) ; Speaker Sir,
this House places on record its deep sense of sorrow on the sad demise of 16
Armyrmen killed in avalanches in the upper reaches of Bandipore and Ganderbal
districts of north-castern areas of the Kashmir division following snowfall and
raing during the past couple of days.

These Atmymen have lost their lives for the protection of our Border
areas. Therefore, this House salutes to these soldiers who exhibited exemplary
courage and made the supreme sacrifices for the country. This House resolves
tosend its heartfelt condolences 10 the members of the bereaved families.

. Y 3t wmryr dersT (U Bl ¢ Ny WERg, R delifrem oo
e Tl AR ¥ oy oY w ) v gred A R St ot gy gt € A e
afer ety gify WeH Teee W g Al wemdl @ au @ 0 WET 991 Eew
gan | 4 o ww @, o ol u aRE W ofiR ¥ wad 9 TR W We il
ofrerT % iy wifde wher wee wea £

8t axfver frer (apaTen the)  Segy TEIRY, WaH B AT W T IS W WRE
foraT & ¥ of arr g e wnie weer 1 war Ryl s S et van & fag
A e Pafz Fe9 €1 % @ o oifedl & e Teliet & s gl
et @7 wan @t & T A e e siherey R 5 W urdt e e
= @ &1 o 16 At B ¥ F s wEey § v e v & 4 o aed
oS P AE G Ok U el AR e weer g o ey Waw aiaw & it
sifEd AT Uhe w g

Mr. Speaker : Hon'ble Members, T associate myself with the Obituary

Refereace made by the Hon'ble Chief Minister and the feelings expressed by
other Members of the House.

1 also deeply feel grieved on the sad demise of Army Jawans as mentioned
by the Hon'ble Chicf Minister, These Army Jawans have lost their lives in the
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dedicated service to the nation and we are safe only because of the great sacrifices
of these Artny Jawans,

I pray to almighty to give peace to the departed souls. T will convey the
feelings of this House to the bereaved fatmifies. Now, I request all of you to kindly
stand up to pay homage to the departed souls for two minutes.

(Al this stage, the House stood in silence as a mark of
respect o the memory of deceased for two minutes.)

Mr. Speaker : Hon'ble Members, now the House is adjourned till 2.00
P.M. Thursday, the 1st March, 2012,

(The Sabha then *adjourned till 2.00 P,M. on Thursday, the 1st
- -} March, 2012.)

50091 —H.V.5~H.GP., Chd,




